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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2023-2024), having
been authorized by the Committee to submit the Report on their behalf, present
this Ninety-Ninth Report (17th Lok Sabha) of the Committee on Government Assurances.

2.  The Committee on Government Assurances (2023-2024) at their sitting held
on 31 January, 2024 Inter-alia considered Memorandum Nos. 17 to 36 containing requests
received from various Ministries/Departments for dropping of 20 pending Assurances and
decided to drop 14 Assurances.

3. At their sitting held on 6% February, 2024, the Committee on Government Assurances
(2023-2024) considered and adopted this Report.

4. The Minutes of the aforesaid sittings of the Committee form part of the Report.,

NEW DELHI;

06 February, 2024 RAJENDRA AGRAWAL,
--------------------- CHAIRPERSON,
17 Magha, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replying to Questions in the House or during discussions on Bills, Resolutions,
Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to
consider a matter, take action or furnish information to the House at some later date. Such
Assurances are required to be implemented by the Ministry concerned within a period of
three months. In case, the Ministry finds it difficult to implement the Assurance on one
ground or the other, it is required to request the Committee on Government Assurances to
drop the Assurance and such request is considered by the Committee on merits and decision

taken to drop an Assurance or otherwise.

2. The Committee on Government Assurances (2023-2024) at their sitting held on 31°
January, 2024 considered Twenty Memoranda (Appendix-I) containing requests received

from various Ministries/Departments for dropping of 20 pending Assurances.

3. After having considered the grounds cited by the Ministries/Departments, the

Committee are convinced and decided to drop the following 14 Assurances :-

S. | SQ/USQ No. Ministry Subject

No. | & Date

1 USQ No. 2006 Housing and Urban Affairs Proposals for Projects of Metro and
' dated 28.07.2022 Mono Rail
i ——
|2 [ USQ No. 1170 Earth Sciences Eroding Coastlines

| dated 09.02.2022

3 USQ No. 3795 Chemicals and Fertilizers Regulation of Fertilizer Pricing
| dated 25.03.2022 | (Department of Fertilizers)

4 | USQ No. 1723 AYUSH AYUSH Visa for Foreign Nationals

dated 16.12.2022

5 USQ No. 3468 Consumer Affairs, Food and | Linking Sugarcane Prices to Sugar
dated 22.03.2023 | Public Distribution Prices

(Department of Food &
Public Distribution)

|6 SQ No. 147 ' Labour and Employment Workers Registered in E-Shram
| dated 13.02.2023 | Portal

(Supplementary by
Shri Saumitra
Khan, M.P.) |




¥ SQ/_USQ_ No Ministry Subject

No. | & Date J'
7 SQ No. 163 Labour and Employment Improvement in the Life and |
dated 19.12.2022 Welfare of Farm Labourers

(Supplementary by
Shri Shriniwas
Dadasaheb Patil,

' M.P.)
8 USQ No. 306 Law and Justice Uniform Civil Code
dated 03.02.2023 | (Legislative Department)
9 USQ No. 162 Civil Aviation Airports in Telangana
| dated 02.02.2023
10 | USQ No. 2728 Road Transport and Scrapping of Government Vehicles |
dated 22.12.2022 | Highways
11 | USQ No. 5407 Earth Sciences Earthquake Early Warning System i
dated 05.04.2023 :
12 | USQ No. 1951 Finance Recovery of NPAs by Union Bank
dated 13.03.2023 (Department of Financial of India _
Services) I
13 | USQ No. 649 Defence Modernization of Air Field

dated 09.12.2022 | (Department of Defence) Infrastructure

14 | General Discussion | Finance Discussion on Finance Bill
on Finance Bill (Department of Revenue)
| dated 18.07.2019 !

| |

4, The details of the Assurances arising out of the replies and the reason(s) advanced by
the Ministries/Departments for dropping of the above mentioned 14 Assurances are given in
Appendices -II to XV.

5. The Minutes of the sitting of the Committee dated 31% January, 2024, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-XVI.

NEW DELHI;

06 February, 2024 RAJENDRA AGRAWAL,
........................ CHAIRPERSON,
17 Magha, 1945 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES



Statement showing summary of requests received from various Ministries/Departments

Appendix - I

COMMITTEE ON GOVERNMENT ASSURANCES (2023-2024)

regarding dropping of Assurances and Considered by the Committee on 31 January, 2024

Sl. | Memo | Question/Discussion | Ministry Department | Brief Subject

No. | No. References

i 117 USQ No. 2006 Housing and Proposals for Projects
dated 28.07.2022 Urban Affairs of Metro and Mono Rail

2 s USQ No. 1170 Earth Eroding Coastlines
dated 09.02.2022 Sciences

319 USQ No. 3795 Chemicals Department | Regulation of Fertilizer
dated 25.03.2022 and of Fertilizers | Pricing

Fertilizers

4 |20 USQ No. 1723 AYUSH AYUSH Visa for Foreign
dated 16.12.2022. Nationals

g 21 USQ No. 3468 Consumer Department | Linking Sugarcane
dated 22.03.2023 Affairs, Food | of Food & Prices to Sugar Prices

and Public Public
Distribution | Distribution

6 |22 USQ No. 2418 Textiles Cotton Value Chain
dated 21.12.2022 Initiatives

7428 USQ No. 441 Civil Aviation Development of
dated 03.02.2022 Darbhanga Airport

8 |24 SQ No. 147 Labour and Workers Registered in
dated 13.02.2023 Employment E-Shram Portal
(Supplementary by
Shri Saumitra Khan,

M.P.)

9 2k SQ No. 163 Labour and Improvement in the
dated 19.12.2022 Employment Life and Welfare of
(Supplementary by Farm Labourers

| Shri Shriniwas
| Dadasaheb Patil,
M.P.)




TSI. Memo | Question/Discussion Ministry —E)epartment '] Brief Subject w
No. | No. References |
10 |26 USQ No. 306 Law and Legislative | Uniform Civil Code
dated 03.02.2023 | Justice Department |
11, 127 USQ No. 162 Civil Aviation Airports in Telangana
dated 02.02.2023 J
12 |28 | USQ No. 2728 Road Scrapping of \
dated 22.12.2022 Transport Government Vehicles
and
Highways
13 |29 USQ No. 5407 Earth Earthquake Early
dated 05.04.2023 Sciences Warning System
14 |30 USQ No. 1951 Finance Department | Recovery of NPAs by
' dated 13.03.2023 of Financial | Union Bank of India
Services
15 {31 SQ No. 484 Youth Affairs | Department Mismanagement in
dated 28.04.2015 and Sports of Sports National Para Athletic
(Supplementary by Championship Meet
Shri Kirti Jha Azad,
M.P.) |
F 32 | USQ No. 95 Railways Augmentation of GRP |
| dated 02.02.2022 |
ir 1383 UsQ No. 271 Tourism Tourism Projects for
dated 24.06.2019 Lakshadweep
18 |34 USQ No. 649 Defence Department | Modernization of Air
dated 09.12.2022 of Defence Field Infrastructure
19 |35 General Discussion | Finance Department | Discussion on Finance
on Finance Bill of Revenue | Bill
dated 18.07.2019
20 l 36 | USQ No. 72 Mines T Amount of Royalty
| dated 02.02.2022
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASS U_Rfi_NC'ES BRANCH
MEMORANDUM No. * 7/

SUDfECE Request for dropping of Assurance given in reply to Unstarred Question No.
006 dated 78.07.2027 regarding “Proposals for projects of Metro and Mono
Rail”.

O 28Y duly, 2022, Shii Ramdas C. Tadas M.P., addressed an Unstarred Question No.
2006 regarding "Proposals for projects of Metro and Mono Rail" to the Minister of Housing
and Urban Affairs. The text of the Question along with the reply of the Minister is given in
ihe Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Housing and Urban Affairs within three
months from the date of the reply but the Assurance is yet to be implemented.

: i this regard, the Ministry of Housing and Urban Affairs vide O.M.No. H-
S et e i . 2 - th 5 - 1.
L1016/05/2022-MRTS-Coord dated 30 January, 2024 has stated as under:-

“The Assurance was related to introduction of Broad Gauge Metro Trains
running on Indian Railways network between Nagpur and nearby satellite towns
including Wardba. Initially, it was proposed that these high speed BG metro trains will
cover 4 routes of total 265 kms and Maha Metro will procure high speed BG Metre and
provide to Indian Railways. Accordingly, for smooth execution of the project an MoU
was signed between Maha Metro, Govt. of Maharashtra and Indian Railways in 2018
and a DPR was prepared in 2019.

Thereafter, detailed deliberations with Ministry of Railways, GoM, Maha Metro
nc Hon'ble Minister RTH were held and it was decided to extend the services of BG
Metro for 1000 kms and the Rolling Stock thereof to be provided by Indian Railways.
The role of Maha Metro remained only for providing Automatic Fare Collection System

(AFC).

Accordingly, e fresh draft MoU has been prepared in replacement of the earlier
Mollsigned in 2018. Thus, in the changed scenario the MoU signed in 2018 has
become infructuous and 2 fresh DPR has to be prepared. In view of the above, the
agsurance givei in connection with above Parliament Question which was based on
the earlier DPR is not applicable now."
4 In view of the above, the Ministry, with the approval of the Hon'ble Minister of State
in the Ministry of Housing and Urban Affairs, has requested the Committee to drop the
Assurance. -

i he Cominittee may consider.

DATED:- 1* 1
New DErR:
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Annexprt

GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
' LOK SABHA
UNSTARRED QUESTION NO. 2006
TO BE ANSWERED ON JULY 28, 2022

PROPOSALS FOR PROJECTS OF METRO AND MONO RAIL

NO. 2006. SHRI RAMDAS C. TADAS.

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state:

(a) the details of proposals received by the Government so far for
metro and monorail project and the estimated cost of each
project in the country, State-wise including Maharashtra;

(b) the details of the proposals accepted and the funds sanctioned
and released during the last three years and the current year
along with the criteria of funding, State-wise;

(c) the details of the number of pending proposals along with the
time by which these pending proposals are likely to be
sanctioned;

(d) whether Nagpur Wardha metro railway lines have been approved
or proposed to be approved and if so, the details thereof and the
time by which it is likely to be operationalised; and

(e) if not, the reasons therefor?

ANSWER

THE MINISTER OF STATE IN THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI KAUSHAL KISHORE)

(@) & (b) The details of proposals received so far from various
State/Union Territory (UT) Governments for metro and monorail
projects, which have been approved for implementation, along with
sanctioned cost, State-wise including Maharashtra, are given in
Annexure |. The details of funds sanctioned and released during the last

three years and the current year, State-wise, for implementation of

lllzl-



various metro rail projects, are given in Annexure Il. Funds are released
for metro rail projects as per the progress of the project, as and when
posed by the concerned metro rail corporation implementing the

project.

(c) The details of metro rail proposals received from various
State/Union Territory (UT) Governments for central financial assistance,
which are under various stages of appraisal!approval, are given in
Annexure lIIl. Metro rail projects are cost intensive which require
extensive appraisal and approval process and their approval depends on
the feasibility of project and availability of resources. No time limit can

be specified for sanction of metro rail projects.

(d) & (e) Maharashtra Metro Rail Corporation Ltd (Maha Metro) has

informed that a memorandum of understanding has been signed

between Indian Railways, Government of Maharashtra (GoM) and Maha
il

Metro for introduction of Broad Gauge metro trains to run on Indian

e —————————

Railway Network between Nagpur and nearby satellite towns

e e it AR

including Wardha.|The Detailed Project Report (DPR) prepared by Maha
Metro and approved by GoM has been submitted to Ministry of

Railways for approval. As per the Detailed Project Report (DPR), the
project is proposed to be commissioned within 15 months from the

- date of sanction.

kkkEE



Annexure |

ANNEXURE REFERRED TO IN REPLY TO PART (a) & (b) OF THE LOK SABHA
QUESTION NO. 2006 FOR ANSWER ON 28.07.2022 REGARDING PROPOSALS
FOR PROJECTS OF METRO AND MONO RAIL

DETAILS OF PROPOSALS RECEIVED SO FAR FROM VARIOUS STATE/UNION
TERRITORY (UT) GOVERNMENTS FOR METRO AND MONORAIL PROJECTS,
WHICH HAVE BEEN APPROVED FOR IMPLEMENTATION, ALONG WITH
SANCTIONED COST, STATE-WISE INCLUDING MAHARASHTRA

Sr State/UT Name of Metro Rail Project Approx Sanctioned/
No Length Cost (in Rs Cr)
' (in Kms)
1. NCT of Delhi | Delhi Metro Phase - | 65 10,891.00
2 Delhi Metro Phase - Il & extensions | 125 25,620.00
including Airport Express Line
1 Delhi Metro Phase - Il & extensions 160 48,565.00
4. Delhi Metro Phase - IV (3 priority | 65 24,948.65
corridors) ;
5. Bihar Patna Metro 33 13,365.77
6. Gujarat Ahmedabad Metro Phase | 36 10,773.00
4 Ahmedabad Metro Phase Il 28 5,384.17
8. Surat Metro 40 12,020.32
9. Haryana Rapid Metro Gurugram* 12 2,396.00
10. Tamil Nadu | Chennai Metro Phase - | 45 18,379.92
11. Chennal Metro Phase - | extension 9 3,770.00
12. Karnataka Bangalore Metro Phase - | 42 13,845.01
13. . Bangalore Metro Phase - Il 72 26,405.14
14. Bangalore Metro Phase 2A & 2B 58 14,788.101
15. Kerala Kochi Metro Phase - | 26 5,181.79
16. Madhya Bhopal Metro 28 6,941.40
17. Pradesh indore Metro 32 7500.80
18. Maharashtra | Mumbai Metro Line 3 33.5 23,136.00
19. Nagpur Metro Phase - | 38 8,680.00
20. ' Pune Metro Phase - | 33 11,420.00
21. Pune Metro Line - 1l (Public Private | 23 6,124.00
Partnership initiative)
22. Mumbai Metro Line - 1| (Public Private | 11 2,356.00
Partnership initiative) *
23. Rajasthan Jaipur Metro (Implemented as State | 12 3149.00
initiative) '
24, Telangana Hyderabad Metro (Public Private | 72 14,132.00
Partnership initiative)
25. Uttar Kanpur Metro 32 11,076.48
26. | Pradesh(UP) | Agra Metro 29 8,379.62
27. Lucknow Metro 23 6,928.00
28. Noida - Greater Noida Metro 30 5503.00
29, Delhi & UP Delhi Meerut RRTS 82 30,274.00

*Being operated by Delhi Metro Rail Corporation Ltd (DMRC)




Annexure 11

ANNEXURE REFERRED TO IN REPLY TO PART (a) & (b) OF THE LOK
SABHA QUESTION NO. 2006 FOR ANSWER ON 28.07.2022 REGARDING
PROPOSALS FOR PROJECTS OF METRO AND MONO RAIL

DETAILS OF FUNDS SANCTIONED AND RELEASED DURING THE LAST
THREE YEARS AND THE CURRENT YEAR, STATE-WISE, FOR
IMPLEMENTATION OF VARIOUS METRO RAIL PROJECTS

(All amount in Rs Cr)

( state/ UT Projects Funds Funds Funds Funds Funds
sanctioned/ | sanctioned/ sanctione | sanctione Released in

released in | released in | d/ d in 2022- | 2022-23 (till
2019-20 2020-21 released 23 20.07.2022)
in 2021-22
NCT of Delhi Delhi Metro Rail 2,702.18 20.00 2,254.00 3,015.65 147.50
Project (Al .
phases)
Tamil Nadu Chennai Metro 1,380.40 51.00 935.78 0 ]
Rail Project
Phase-1
including
extension
Karnataka Bangalore Metro 3,405.68 1,858.00 3,622.86 3,855 1,099.00
Rail Project
Phase (All
Phases)
Maharashtra Mumbai Metro 4,409.11 1,375.00 2,412.09 507.22 408.12
Rail Project Line
3
Nagpur  Metro 1,859.03 371.85 0 0
Rail Project
Pune Metro Rail 2,003.86 300.00 3,194.91 1,357.73
Project
West Bengal Kolkata East 0 0 634.53 0
West Corridor
(Funded by Mio
Railways - 74%
‘& Mo Housing
and Urban
Affairs — 26%)
Kerala \ Kochi Metro Rail ) 0 0 0
Project
Uttar Pradesh | Lucknow Metro ) 0 0 0 0
Rail Project
Kanpur Metro 78.11 1,136.00 2,012.00 1,706.45 0
Rail Project
Agra Metro Rail 57.83 216.00 1,122.00 1,280.00 [i]
Project
Noida- Greater 168.00 0 0 0 0
Noida Metro Rail
Project
Gujarat Ahemdabad 1,667.26 892.74 1,323.54 1,554.17 204.00
Metro Project
Phase-1 & 2
Surat Metro Rail V] 4100.00 638.93 1,697.78 425.00
Project
Madhya ‘Bhopai Metro 146.07 0 527.23 1,544.00 0
Pradesh Rail Project




Indore Metro 99.16 o 250.63 1,255.00 o
Rail Project
Bihar Patna Metro Rail 50.00 163.00 49.50 1,357.00 200.00
Project '
Total for Metro 18,026.69 6,483.59 | 18,978.00 19,130.00 2,483.62
Rail Projects
NCT of Delhi Regional Rapid 824.25 2,487.40 4,472.00 4,710.00 i ]
and Uttar Transit System
Pradesh (Delhi-
Ghaziabad-
Meerut) ;
Total for Metro 18,850.94 8,970.99 | 23,450.00 23,840.00 2,483.62
Rail/ RRTS
Projects J

1o



Annexure 111

ANNEXURE REFERRED TO IN REPLY TO PART (c) OF THE LOK SABHA
QUESTION NO. 2006 FOR ANSWER ON 28.07.2022 REGARDING
PROPOSALS FOR PROJECTS OF METRO AND MONO RAIL

DETAILS OF METRO RAIL PROPOSALS RECEIVED FROM VARIOUS
STATE/UNION TERRITORY (UT) GOVERNMENTS FOR CENTRAL
FINANCIAL ASSISTANCE, WHICH ARE UNDER VARIOUS OF

AP PRAISALIAPPROVAL

ﬂ State/UT

Remaining three corridors of pDelhi Metro
hase-lV Projects
m Maharashtra

P

Stretch Estimated

(in Completion

Kms) Cost (in X Cr)
12,586.7

!
%

_ Nagpur Metro Phase i

(4. | Pune Metro Phase 1A m‘m

m Thane Integral Ring Metro mm

>
Swargate to Katraj

Uttar Gorakhpur Metrolite Project
Pradesh - .
m Extension of Noida-Greater Noida Metro Rail 14.958 2,456.00

m Kerala Kochi Metro Phase 1A

m Kochi Metro Phase 1]

Jammu Metrolite
m Srinagar MetrolLite
Delhi - Panipat RRTS Corridor
Haryana

' Delhi, pelhi-Gurugram-SNB (Shahjahanpur-
Haryana, Neemrana-Behror) Urban Complex RRTS
Rajasthan Corridor
ﬂ SNB Urban Complex - Sotanala RIICO
Rajasthan Industrial Area RRTS Corridor
m [ 185274
City and Spur to pDwarka Expressway '

mm Chennai Metro Phase Il 63,246.00

4,069.48
4,892.51

29,296.00

Jammu
& Kashmir

1
-
@
@
o
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. g

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1170 dated 09.02.2022 regarding "Eroding
Coastlines".

On 09 February, 2022, Shri Nalin Kumar Kateel, M.P., addressed an
Unstarred Question No. 1170 to the Minister of Earth Sciences. The text of the
Question alongwith the reply of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Earth Sciences
within three months from the date of reply but the Assurance is yet to be
implemented.

3 In this regard, the Ministry of Earth Sciences vide O.M. No. g.fa.5./43-
HHG/16/2022 dated 06 April, 2023 has stated as under:-

"All six projects raised the concern of coastal erosion were proposed
based on ENCORE (Enhancing Coastal and Ocean Resource Efficiency)
project which was conceived as an externally aided project with funding
through the World Bank loan. However, the World Bank has withdrawn
the loan offer and in pursuance of this decision, all the State
governments have been informed about the withdrawal of the ENCORE
project. Shoreline protection is under the mandate of State Governments
and in this regard, Ministry of Environment, Forests & Climate Change
has not received any input from the State Government."

4 In view of the above, the Ministry, with the approval of the Minister of

State (Independent Charge) for Ministry of Earth Sciences, has requested the
Committee to drop the Assurance.

The Committee may consider.

Dated:- H[ei 202 4

New Delhi

12



Amexuse

GOVERNMENT OF INDIA
MINISTRY OF EARTH SCIENCES
LOK SABHA
UNSTARRED QUESTION No. 1170
TO BE ANSWERED ON 9" FEBRUARY 2022

ERODING COASTLINES
1170.  SHRI NALIN KUMAR KATEEL

Will the Minister of EARTH SCIENCES be pleased to state:

(a) whether the Government is aware that coastlines of the country have suffered severely
due to natural causes and human activities;

(b) if so, the details thereof;

(c) whether the Government proposes to undertake any survey and mapping using scientific

methodology to identify coastline stretches prone to suffer due to natural causes and
. human activities;
(d) if so, the details thereof;

(e) whether the Government has identified such stretches for restoration; and
(H . if so, the details along with the action plan for restoration of heavily eroded coastline?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF
MINSTRY OF SCIENCE AND TECHNOLOGY AND
EARTH SCIENCES
(DR. JITENDRA SINGH)

(a) & (b) Yes, Sir. National Centre for Coastal Research, (NCCR), Chennai, an attached office of
Ministry of Earth Sciences (MoES) has studied the shoreline changes along Indian coast
using 28 years (1990-2018) satellite and field surveyed data and mapped the 6,632 km
long shoreline covering entire Indian mainland coast. The study counts more than a dozen
reasons for the shoreline change, categorizing them as natural and anthropogenic causes.
It is identified that, actions due to sea storm surges to sea level rise as natural causes and
construction of structures at the coast like harbours, beach mining and building of dams
on rivers as the main anthropogenic causes for shoreline changes.

(c) & (d) Yes, Sir. NCCR is monitoring the shoreline changes for entire Indian coastline using
Multi-spectral satellite images along with field-surveyed data for the period of 28 years
(1990-2018).1t was reported that 34% of the Indian coastline was vulnerable to erosion,
27% was accretion (growing) and 39% was in stable state. Data findings of shoreline
changes for 1990-2018 for Indian coast and results are given in the Annex 1.The National
Centre for Sustainable Coastal Management (NCSCM), Chennai of Ministry of
Environment Forest and Climate Change (MoEF&CC) has also conducted Shoreline
changes studies along the coastal areas and identified the villages/ areas/ hotspots, which
have seen significant Net Shoreline Movement and are severely affected by erosion.

13



(e) & () Yes, Sir. The following specific proposals/ projects, among others, covering the coastal

areas are under the consideration of the Government, under the ENCORE (Enhancing

(‘f_o_a_s_tgl_ and Ocean Resource Efficiency) project of Ministry of Environment Forest and
Climate Change (MoEF&CC) to be funded by the World Bank. -
B

i. Integrated Coastal Zone Management Plans for all coastal States/UTs, including

preparation of Shoreline Management plans.

ii. River Bank protection plans for River Haldi, PurbaMednipur District and
DakshinHazipur, West Bengal.

iii. Coastal Protection Measures near Ramayapatna and Mangala River in Puri district,
Odisha.

iv. Close monitoring of the inlet of Chilika lagoon, Odisha, to assess its stability in the
face of climate change.

y. Casuarina Plantation to prevent the coastal villages in Odisha from severe Cyclone/
Storm surge and saline ingress.

vi. Coastal process study to design coastal protection structures in inhabited and
uninhabited islands of Lakshadweep Islands

M



Annex 1

si Coast Coast length (in Km)
No State T__Jengﬂl Erosion Stable Accretion

. (nkm) [Km |% |Km |% |Km |%
1 Gujarat 1045.6 15375 |27.6 | 10309 |53 |377.2 |19.4
2 B;Ta“& 3183 | 11.02 |346 |17.00 537|372 |17
3 goe;:t Maharashira | 739.57 | 188.26 | 25.5 | 477.69 | 64.6 | 73.62 |10
4 Goa 139.64 | 2682 1192 |93.72 |67.1 [191 [137
5 Rarmska | 31502 | 1434 |23.7 | 156,78 | 50.1 [oFS) | 262
6 Kerala 592.96 | 275.33 | 46.4 | 182.64 | 30.8 | 134.99 | 22.8
T Tamil Nadu | 991.47 | 422.94 | 42.7 | 332.69 | 33.6 | 235.85 | 23.8
8 Puducherry | 41.66 | 23.42 | 56.2 | 13.82 [332 [4.42 [106
g |Bast |Andhra 1027.58 | 294.89 | 28.7 | 223.36 | 21.7 | 509.33 | 49.6

Coast | Pradesh

10 Odisha 5495 | 140.72 | 25.6 | 128.77 | 23.4 | 280.02 | 51
11 West Bengal | 53435 | 323.07 [ 60.5 [ 764 |14.3 [ 134.88 [25.2
Total 6907.18 | 2318.31 2733.86 1855.03
% 33.6 39.6 26.9
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 14

Subject: Request for dropping of Assurance given in reply to Unstarred

Question No. 3795 dated 25.03.2022 regarding "Regulation of
Fertilizer Pricing".

On 25 March, 2022, Shri Asaduddin Owaisi, M.P., addressed an
Unstarred Question No. 3795 regarding "Regulation of Fertilizer Pricing" to the
Minister of Chemicals and Fertilizers. The text of the Question alongwith the
reply of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Chemicals and
Fertilizers (Department of Fertilizers) within three months from the date of
reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Chemicals and Fertilizers (Department of
Fertilizers) vide O.M. No. 23011/15/2022-P&K dated 29 August, 2023 and 5™
October, 2023 has stated as under:-

"It is informed that the reply in respect of part (a) to (d) of the question
was based on the information available at that time. As per the reply
given on points (a) to (f) of LSSQ No. 323 answered on 11.08.2023 -
Annexure-I, there is no such proposal under consideration in the
Department. Hence, it is requested to drop the Assurance against LS
USQ No. 3795 answered on 25.03.2022.”

4. In view of the above, the Ministry, with the approval of the Minister of
Chemicals and Fertilizers, has requested the Committee to drop the Assurance.

The Committee may consider.

Dated:- H{ci l?_az‘}—
New Delhi
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GOVERNMENT OF INDIA
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA
UNSTARRED QUESTION NG, 3795 TO BE ANSWERED OiN: 25.03.2622

Regulaiion of Fertilizer Pricing

3725: SHRI ASADULDIN OWAISI:
Will the Minisier of CHEMICALS AND FERTILIZERS be pleased to state;

(a)  whether a regulatory body is proposed to be set up to control pricing, supply
and import of fertilizers and also to appoint fertilizer Inspectors with sweeping
powers and if so, the details thereof;

(b)  whether Inspector Raj is likely to ring back to this effect;

(c) if so, whether the Government propose to bring forward a bill in this regard;
and

(d)  If so, the provisions likely to be made in the Bill for fertilizer control and
supply of hassle free and cheap fertilizers to farmers in the coming years?

ANSWER

MINISTER OF STATE FOR CHEMICALS & FERTILIZERS
(SHRI BHAGWANTH KHUBA)

{a) to (d): Department of Fertilizers is in the process of formulating a Bill to
promote balanced use of fertilizers that sustain India's food and nutritional security
without causing adverse impact on the environment and soil health. The Bill is
intended to promote ease of doing business through simplification of the existing
fertiliser regulation processes.

The Bill envisages promoting research and innovations in indigenous
fertilizer sector as a part of India’'s mission of Atma Nirbhar Bharat. Farmers'
awareness generation and capacity building of farmers towards Integrated Crop
Nutrient Management too are integral part of the Bill. A Central Umbrella Body is
proposed to be set up for multifarious activities related to fertilizers.

At present, the Bill is under pre- legislative consultation process.

kT
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GOVERNMENT OF INDIA ;
MINISTRY OF CHEMICALS & FERTILIZERS
DEPARTMENT OF FERTILIZERS

LOK SABHA
STARRED QUESTION NO. 323* TOBE ANSWERED ON: 11.08.2023

Legislation for Regulation of Fertilizers

*323 SHRIMATI KESHARI DEVI PATEL:
DR. SANGHMITRA MAURYA:

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state:

(a)  whether the Government proposes to set up a regulatory body for price fixation,
supply and import of fertilizers and appointment of high-powered Fertilizer
Inspectors, in the country;
(b)  ifso, the details thereof;
(c)  whether the Inspector Raj is likely to return with the said measures and if so,

the details thereof:

(d)  whether the Government proposes to bring any legislation in this regard and if
so, the details thereof;

(e)  whether any provisions are likely to be introduced in the said legislation for
fertilizers regulation and hassle-free supply of fertilizers to the farmers at
affordable prices in the coming years; and;

(f) if s0, the details thereof?

ANSWER

MINISTER OF CHEMICALS & FERTILIZERS AND HEALTH & FAMILY WELFARE

(DR. MANSUKH MANDAVIYA)

(a) to (f):  No, sir. As of now, there is no such proposal under consideration in this

Department.

kR HE KRR
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LOK SABHA SECRETARIAT
COMMITTEE ON GOYERNMENT ASSURANCES BRANCH
MEMORANDUM No. 2 ©

Subject: Request for dropping of Assurance given in reply to
Unstarred Question No. 1723 dated 16.12.2022 regarding "AYUSH Visa
for Foreign Nationals”.

On 16 December, 2022, Shri Naranbhai Kachhadia, Shri Ramalingam S
and Shri Parbatbhai Savabhai Patel, M.Ps., addressed an Unstarred Question
No. 1723 regarding "AYUSH Visa for Foreign Nationals" to the Minister of

AYUSH. The text of the Question alongwith the reply of the Minister is given in
the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of AYUSH within
three months from the date of reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of AYUSH vide O.M. No. H-11016/306/2022-
ADS dated 23 August, 2023 has stated as under:-

"The proposal was processed for the In-Principle concurrence of
Department of Expenditure through IFD. Thereafter, the Government
decided not to proceed with Ayush Parks.”

4. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of AYUSH, has requested the Committee to drop the
Assurance.

The Committee may consider.

Dated:- 14|ol|2024
New Delhi
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GOVERNMENT OF INDIA
MINISTRY OF AYUSH

LOK SABHA
UNSTARRED QUESTION NO. 1723
TO BE ANSWERED ON16.12.2022

AYUSH VISA FOR FOREIGN NATIONALS

1723. SHRI NARANBHAI KACHHADIYA
SHRI RAMALINGAM S
SHRI PARBATBHAI SAVABHAI PATEL

Will the Minister of AYUSH be pleased to state:

(a) whether the Government introduces/proposes to introduce a special AYUSH visa
category for foreign nationals to get benefits of Indian AYUSH system of medicine, if so, the
details thereof and if not, the reasons therefor;

(b) the number of visa application received under this category;

(c) whether the Government has taken any initiative for production of AYUSH products of
highest quality bearing AYUSH mark and equipped with the modérn technology to win/gain
the trust of foreign nationals, if so, the details thereof and also the status of launching
‘AYUSH Mark” on AYUSH products;

(d) whether the Government proposes to setup Research Institutes based on AYUSH systems
of medicine at the district level and if so, the time by which it is likely to be done, if not, the
reasons therefor; and

(¢) whether the Government proposes to establish AYUSH parks to encourage Research and
if so, the details thereof?

ANSWER

THE MINISTER OF AYUSH
(SHRI SARBANANDA SONOWAL)

(a) During the inaugural ceremony of the “Global Ayush Investment and Innovation
Summit” held on 20.04.2022 at Gandhinagar, Gujarat, the Hon'ble Prime Minister
made the announcement to launch a special category of Ayush visa for tourists
visiting India for Ayush medical tourism/education/treatment including Yoga.
Accordingly, the Ministry of Ayush is working with the Ministry of Home Affairs for
creation of a separate category for Ayush Visa/eVisa.

(b) Not applicable in view of (a) above.

(c) For facilitating exports, Ministry of Ayush encourages following certifications of
Ayush products as per details below:-

Q0



Certification of Pharmaceutical Products (CoPP) as per WHO Guidelines for herbal
products.

Quality Certifications Scheme implemented by the Quality Council of India (QCT) for
grant of AYUSH Premium mark to Ayurvedic, Siddha and Unani products on the
basis of third party evaluation of quality in accordance with the status of compliance
to international standards.

Ministry of Ayush has implemented Central Sector Scheme AYUSH Oushadhi
Gunvatta Evam Uttpadan Samvardhan Yojana (AOGUSY), was approved by
Standing Finance Committee (SFC) on 16.03.2021 that supports the development of
standards and accreditation/ certification of Ayush products & materials in
collaboration with BIS, QCI and other relevant scientific institutions and industrial
R&D centres.

(d) There is no proposal to setup district wise research institutes in Ayurveda, Unani &

siddha etc. However the list of the existing research institute/centres/units which are
functioning under the CCRAS, CCRUM, CCRH, CCRS and CCRYN were given at
Annexure.

(e) During the inaugural ceremony of the “Global Ayush Investment and Innovation

Summit” organized by Ministry of Ayush, Hon'ble Prime Minister had announced for
“Ayush Park” which may cover various aspects of promotion of Ayush including
Research. The Ministry of Ayush is working for the conceptualization of Ayush
Parks. e
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Annexure

State/UT-wise list of Ayurvedic Research Centres /Institutes under CCRAS

S.No. State/UT Name of Institute/Centre
ik Andaman & | Regional Ayurveda Research Institute, Port Blair
Nicobar Islands
2 Andhra Pradesh | Regional Ayurveda Research Institute, Vijayawada
3. Arunachal Regional Ayurveda Research Institute, Itanagar
Pradesh :
4, Assam Central Ayurveda Research Institute, Guwahati
3. Bihar Regional Ayurveda Research Institute, Patna
6. Delhi Central Ayurveda Research Institute, New Delhi
i Goa Regional Ayurveda Research Institute for Mineral and
Marine Medicinal Resources, Goa
8. Gujarat Regional Ayurveda Research Institute, Ahmedabad
9. Himachal Regional Ayurveda Research Institute, Mandi
' Pradesh
10. | Jammu& Regional Ayurveda Research Institute, Jammu
Kashmir
11. |Karnataka Central Ayurveda Research Institute, Bengaluru
12. | Kerala National Ayurveda Research Institute for Panchakarma,
Cheruthuruthy
{7 Regional Ayurveda Research Institute, Thiruvananthapuram
14. | Madhya Pradesh | Regional Ayurveda Research Institute, Gwalior
15. | Maharashtra Raja Ramdeo Anandilal Podar (RRAP) Central Ayurveda
Research Institute, Mumbai
16. '| Regional Ayurveda Research Institute, Nagpur.
17, Regional Ayurveda Research Institute, Pune
18. | Nagaland Regional Ayurveda Research Centre, Dimapur, Nagaland
19. [ Odisha Central Ayurveda Research Institute, Bhubaneswar
20. | Punjab Central Ayurveda Research Institute, Patiala
21. | Rajasthan M.S. Regional Ayurveda Research Institute, Jaipur
22. | Sikkim Regional Ayurveda Research Institute, Gangtok
23. | Tamil Nadu Captain Srinivasa Murthy Central Ayurveda Research
; Institute, Chennai
Dr. Achanta Lakshmipati Regional Ayurveda Research
24. : :
Institute, Chennai
25. | Telangana National Centre of Indian Medical Heritage, Hyderabad
26. | Tripura Regional Ayurveda Research Centre, Agartala, Tripura
27. | Uttar Pradesh Central Ayurveda Research Institute, Jhansi
28. Regional Ayurveda Research Institute, Lucknow
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29. | Uttarakhand | Regional Ayurveda Research Institute, Ranikhet

30. | West Bengal | Central Ayurveda Research Institute, Kolkata

State/UT-wise list of Unani Research Centres /nstitutes under CCRUM

S.No. | State/UT Name of Institute/Centre/Units
1 Andhra Clinical Research Unit , Dr. Abdul Haq Unani Medical
Pradesh College, Kurnool, Andhra Pradesh

2 Assam Regional Research Institute of Unani Medicine (RRIUM),
Silichar, Cachar.

3 Bihar Regional Research Institute of Unani Medicine, Patna.

4 Delhi Regional Research Institute of Unani Medicine, Okhla, New
Delhi.

(Extension Centre of RRIUM, New Delhi), Unani Medical
Centre, Dr. RML Hospital, New Delhi.

(Extension Centre of RRIUM, New Delhi), Unani Speciality
Centre, Dr. Deen Dayal Upadhaya Hospital, New Delhi

(Extension Centre of RRIUM, New Delhi), Unani Medical
Centre, Safdarjung Hospital, New Delhi.

AUYSH wellness Center, President Estate, New Delhi.

Integrated AYUSH Clinic, All India Institute of Ayurveda,
New Delhi.

5. Hakim Ajmal Khan Institute of Literary and Historical
Research in Unani Medicine, Dr. M. A. Ansari Health
Centre, Jamia Millia Islamia, Okhla, New Delhi.

6. Drug Standardization Research Unit, J anakpuri, New Delhi
7. Jammu & Regional Research Institute of Unani Medicine, Srinagar,
Kashmir Jammu & Kashmir.
8. Kerala Clinical Research Unit (Unani), Kurupatil Nina Memorial,
Alweye, Kerala

Extension Research Centre for Unani, (Clinical Research
Unit, Edathala), Kannur, Kerala

9. Karnataka Clinical Research Unit (Unani), National Institute of Unani |
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Medicine, Bengalur

- 10. | Madhya Clinical Research Unit (Unani), Department of
Pradesh Pharmacology, Gandhi Medical College, Bhopal.
1. Clinical Research Unit (Unani), S. H. Unani Tibbiya College,
Burhanpur.
2. Manipur Clinical Research Unit, Lamphelpat, Imphal.
13 Regional Research Institute of Unani Medicine , Navi
Mumbeai
Meharashtta e o Contro of RRIUM, Mumbai at J.J, Hospital
Compound, Byculla, Mumbai
14. | odisha Regional Research Institute of Unani Medicine, Bhadrak
b Regional Research Institute of Unani Medicine, Royapuram,
Tamil Nadu Chennai
16. National Research Institute of Unani Medicine for Skin
Telangana Disorders (Erstwhile Central Research Institute of Unani
Medicine) , Erragadda, Hyderabad
19, Central Research Institute of Unani Medicine, Basaha Kursi
Road, Lucknow '
18. Regional Research Institute of Unani Medicine, Aligarh
19. Drug Standardization Research Institute, Ghaziabad
20. | Uttar Pradesh Regional Research Centre (RRC), Kareli, Allahabad
/|0 Clinical Research Unit (Unani), Cantonment General
Hospital (Sotiganj), Meerut
22. Chemical Research Unit, Department of Research in Unani
Medicine, Aligarh
23. Regional Research Institute of Unani Medicine, Liluah, .
West Bengal Howrah
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State/UT-wise list of Homoeopathy Research Centres /Institutes under

CCRH
Sl. No | State/U.T Name of Institute/Centre

1 Andhra Pradesh | Clinical Research Unit (Homoeopathy), Tirupathi

2. Regional Research Institute (Homoeopathy), Eluru Road,
Gudivada

3. Telangana Regional Research Insitute (Homoeopathy), Hyderabad

4. Assam Regional Research Institute (Homoeopathy), Guwahati

5. Bihar Clinical Verification unit(Homoeopathy), Patna

6. Himachal Regional Research Institute (Homoeopathy), New Shimla

Pradesh

7. Jharkhand Clinical Research Unit (Homoeopathy), Ranchi

8. Kerala National Homoeopathy Research Institute in Mental Health,
Kottayam

9, Maharashtra Regional Research Institute (Homoeopathy), Mumbai

10. | Manipur Regional Research Institute (Homoeopathy), Imphal

11. | Mizoram Clinical Research Unit (Homoeopathy), Dawrpui, Aizwal

12. | Nagaland Clinical Research Unit (Homoeopathy), Dimapur, Nagaland

13. | Odisha Regional Research Institute (Homoeopathy), and extension
centre, Puri

14. | Rajasthan Central Research Institute of Homoeopathy, Jaipur

15, Sikkim Clinical Research Unit (Homoeopathy), Gangtok

16. | Tamil Nadu Homoeopathic Research Institutes for Disabilities, Chennai

o8 Centre for Medicinal Plant Research in Homoeopathy,
Nilgiri

18. | Tripura Regional Research Institute (Homoeopathy), Agartala

19. | Andaman and Clinical Research Unit (Homoeopathy), Port Blair

Nicobar

20. | Puducherry Clinical Research Unit (Homoeopathy), Puducherry

21. | Uttar Pradesh | Dr. D.P. Rastogi Central Research Institute of Homoeopathy,
Noida, Uttar Pradesh

22. Homoeopathic Drug Research of Institute (HDRI) and
extension centre, Lucknow
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Sl. No | State/U.T Name of Institute/Centre
23. | West Bengal Dr. Anjali Chatterjee Regional Research Institute of
Homoeopathy, Kolkata
24.

Clinical Research Unit (Homoeopathy), Siliguri

State/UT-wise list of Siddha Research Centres /Institutes under CCRS

S.No. State/UT Name of the Institute / Unit
L. Tamil Nadu Siddha Central Research Institute (SCRI), Chennai
2. | Tamil Nadu Siddha Clinical Research Unit (SCRU), Palayamkottai
s Tamil Nadu Siddha Medicinal Plants Garden(SMPG), Mettur
4. | Puducherry Siddha Regional Research Institute (SRRI), Puducherry
5. [Kerala Siddha Regional Research Institute (SRRI), Trivandrum
6. | New Delhi Siddha Clinical Research Unit (SCRU), New Delhi
7. Karnataka Siddha Clinical Research Unit (SCRU), Bengaluru
8. Andhra Pradesh | Siddha Clinical Research Unit (SCRU), Tirupati
State/UT-wise list of Yoga & Nathuropathy Research Centres /Institutes
under CCRYN
S.No. State/UT Name of the Institute / Unit
T Andhra Central Research Institute of Yoga & Naturopathy,
pradesh Vijayawada
2. Chhattisgarh | Central Research Institute of Yoga & Naturopathy, Raipur,
3. Delhi Central Research Institute of Yoga & Naturopathy, Delhi.
4. Jharkhand Central Research Institute of Yoga & Naturopathy, Deoghar.
i Kerala Central Research Institute of Yoga & Naturopathy, Kasaragod
6. Odisha Central Research Institute of Yoga & Naturopathy,
Bhubaneswar.
7 Rajasthan Central Research Institute of Yoga & Naturopathy, Jaipur.
8. West bengal Central Research Institute of Yoga & Naturopathy, Kalyani,

(West Bengal).
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- COMMITTEE ON GOVERNMENT ASSURA NCES BRANCH

MEMORANDUM No, 2 |

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 3468 dated 22.03.2023 regarding “Linking Sugarcane Prices to Sugar

Prices”. :

On 22 March, 2023, Smt. Vanga Geetha Viswanath, M.P., addressed an Unstarred

Question No. 3468 regarding "Linking Sugarcane Prices to Sugar Prices"

to the Minister of

Consumer Affairs, Food and Public Distribution. The text of the Question along with the

reply of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and

required to be implemented by the Ministry of Consumer Affirs,

Food and Public

Distribution (Department of Food and Public Distribution) within three months from the date

of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Consumer Affairs, Food and Public Distribution
(Department of Food and Public Distribution) vide O.M. No. 5(4)/2023-SP-1 dated 5 June, 2023 has

stated as under:-

"The recommendations relating to adoption of Revenue Sharing Formula
have been left to the State Governments, as considered appropriate by
them. The recommendations have already been partially adopted by the
Governments of Maharashtra, Karnataka and Tamil Nadu. Further, State
Governments like Gujarat has already been implementing payment of cane

price in installments."

4. In view of the above, the Ministry, with the approval of the Minister of State for

Consumer Affairs, Food and Public Distribution, has requested the Committee to drop the

Assurance.
The Committee may consider.

DATED:- Hiot{'zolﬁ%
NEW DELHI
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. GOVERNMENT OF INDIA
MINISTRY OF CONSUMER AFFAIRS, FOOD & PUBLIC DISTRIBUTION

LOK SABHA
UNSTARRED QUESTION NO.3468
TO BE ANSWERED ON 22" MARCH, 2023

() if so, the details thereof:

(d)  whether the Government Plans to increase the minimum selling price of
sugar to Rs.33 per kg with a sjx months renewasa] Plan to aig sugar mills to

(e) if so, the details thereof and jf not, the reasons therefor?

(SADHVI NIRANJAN JYOTI)

(a) To link Sugarcane prices to Sugar prices, Revenue Sharing Formula, as
Proposed by the Task Force (constituted in NITI Aayog) on Sugarcane ang
Sugar Industry, has its genesis in the recommendations of Dr. Rangarajan
Committee on de-regulation of sugar sector, which inter-alia, recommended
that it would pe fair to share the revenye Created in the Sugarcane valye

relative cost. As Per the decision of the CCEA on 04.04.2013, ¢the
recommendations of Dr. Rangarajan Committee relating to adoption of Cane
Price Formula have been [eft to the State Governments, as considered
appropriate by them. So far, it has been partially adopted by the Governments



'(b) & (c): Task Force on Sugarcane and Sugar Industry as well as
Commission for Agrlcultural Costs & Prices (CACP) have given various
recommendations, including staggered payment mechanism for
sugarcane. Accordingly, a Committee has been constituted to examine
the ways to evolve the mechanism for implementation of these
recommendations. B

— e ———— e e

(d) & (e): In order to improve the liquidity of sugar mills; to facilitate
clearance of cane price arrears of farmers and to prevent cash loss to
mills, the Minimum Selling Price (MSP) of white/refined sugar was initially
introduced during sugar season 2017-18 amid the then crisis of sugar
sector. MSP of sugar was later revised from Rs. 29/ kg to Rs. 31/kg on
14.02.2019. It is a floor price and sugar mills may sell sugar at any price
above MSP.

There have been an upside trend in sugar prices since sugar season
2020-21. In previous sugar season 2021-22 about 110 LMT of sugar was
exported which is historically high and about 36 LMT of sugar was
diverted to ethanol. In current sugar season 2022-23, the all India average
ax-mill prices of sugar are in range of Rs. 32-35/kg, which is already above
the MSP.

k& k ok ok
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 5|

Subject:  Request for dropping of Assurance given in reply to Starred
Question No. 147 dated 13 February, 2023 (Supplementary by
Shri Saumitra Khan, MP) regarding “Workers registered in e-Shram
Portal”,
On 13 February, 2023, Shri Rattan Lal Kataria, M.P., addressed a Starred
Question No. 147 to the Minister of Labour and Employment. The text of the
Question along with the reply of the Minister is as given in the Annexure.,

2. During discussion, Shri Saumitra Khan, M.P., inter-afia raised the following
Supplementary Question:-

“Its alright Sir. All the employees in West Bengal are staging
protests on roads. They are on hunger strike. T would like to
ask the Hon'ble Minister as to how many workers from
unorganized sector in West Bengal have registered on the
portal? Government employees are on hunger strike in West
Bengal. They are not getting DA from Central Government. Is
there any provision for this?”

3. In reply, the Minister of Labour and Employment (Shri Bhupender Yadav)
stated as follows:-

“Hon'ble Speaker as far as registration of workers on E-shram
portal in West Bengal is concerned, I have already replied in
my answer that two crore fifty-seven lakh forty two thousand
six hundred twenty two workers in the unorganized sector are
registered. After taking cognizance of the other matters, I will
reply to them.”

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Labour and Employment within
three months from the date of the reply but the Assurance is yet to be
implemented,

5. In this regard, the Ministry of Labour and Employment vide O.M. No H-
11012/1/2023-SS-I11 [144221] dated 11 May, 2023, has stated as under:-

"The e-Shram portal has been created for the unorganized workers
whereas the State Government employees of West Bengal are in the
organized sector and hence do not fall under the purview of e-Shram
portal which was the main spirit of the question. Also, it is stated that
payment of dearness allowance to any State Government employees does
not fall under the purview of the Central Government."
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6. In view of the above, the Ministry, with the approval of Minister of Labour

and Employment, has requested the Committee to drop the above Assurance.
The Committee may consider.

Datep: 14lcl|2e24
NEW DELHI
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GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA '
STARRED QUESTION NO. 147
TO BE ANSWERED ON 13.02.2023

WORKERS REGISTERED IN E-SHRAM PORTAL

1*147. SHRI RATTAN LAL KATARIA:
SHRI JAYANT SINHA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)the number of workers in the unorganized sector registered in the e-
Shram portal till 2022, State-wise incuding Jharkhand;

(b)the type of social security being provided to the workers linked to
the e-Shram portal by the Union Government;

(c)whether the workers registered in the e-Shram portal are being
provided sufficient employment during Covid pandemic, if so, the
details thereof;

(d)the initiative of the Government to utilise the e-Shram portal for the
delivery of schemes to unorganised workers; and

(e)the steps taken by the Government to ensure maximum registration
on e-Shram in all villages and districts of the country?

ANSWER
MINISTER OF LABOUR AND EMPLOYMENT

(SHRI BHUPENDER YADAYV)

(a) to (e): A statement is laid on the Table of the House.

* w FRARhR
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STATEMENT REFERRED TO IN REPLY TO PART (a) TO (e) OF LOK
SABHA STARRED QUESTION NO. *147 TO BE ANSWERED ON
13.02.2023 BY SHRI RATTAN LAL KATARIA & SHRI JAYANT SINHA
REGARDING WORKERS REGISTERED IN E-SHRAM PORTAL.

(a): State-wise count of registrations including Jharkhand on e-
SHRAM portal till 31st December, 2022 is annexed.

(b) &(c): e-SHRAM portal was launched on 26th August, 2021, which
was after the COVID pandemic subsided. e-SHRAM has bheen
integrated with Pradhan Mantri Shram Yogi Maan-dhan (PM-SYM)
scheme through which any unorganised worker can register to enrol
for pension benefits under the scheme. e-SHRAM portal has also been
integrated with National Career Services (NCS) to provide job
opportunities to unorganised workers. The workers can apply for
various available job openings/ opportunities on NCS as per their skills,
education and experience.

(d): Ministry has developed Standard Operating Procedure (SOP) to
share e-SHRAM data with States/ UTs. Based on this SOP, data sharing
guidelines have been shared with all the States & UTs. Pilot
integration for Data Sharing with Haryana has been completed.
SOP/Guidelines to share e-SHRAM data with Central
Ministries/Departments is also under finalization. The e-SHRAM data
may be used by the respective States/ UTs/ Central Ministries for
delivery of schemes to the unorganised workers.

(e): e-SHRAM portal can be accessed through url:
https://eShram.gov.in/. Ministry has onboarded services of Common
Service Centres (CSC) and State Sewa Kendras (SSKs) to facilitate
workers in the registration process. e-SHRAM has also been integrated
with UMANG (Unified Mobile Application for New-age Governance)
mobile application, through which workers can register on e-SHRAM,
update their details and download Universal Account Number (UAN)
card using their mobiles.
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ANNEXURE

Annexure referred to in reply to part (a) of the Lok Sabha Starred Question No. *147 for

13.02.2023.
State-wise count of registrations including Jharkhand on eShram portal till 31% December 2022
is as under:

SL.No State Total Registrations
1 UTTAR PRADESH 8,29,88,073
2 BIHAR 2,85,31,705
3 WEST BENGAL 2,57,42,622
4 MADHYA PRADESH 1,68,25,175
5 MAHARASHTRA 1,33,84,893
6 ODISHA 1,33,20,014
7 RAJASTHAN 1,27,48,263
8 JHARKHAND 91,19,684
9 GUJARAT 91,07,473 |
10 TAMIL NADU 83,11,915
11 CHHATTISGARH 82,42,237
12 ANDHRA PRADESH 78,77,639
13 KARNATAKA 73,13,170
14 ASSAM 68,92,991
15 KERALA 59,02,220
16 PUNJAB 54,93,649
17 HARYANA 52,44,430
18 TELANGANA 40,28,938
19 JAMMU AND KASHMIR 33,54,810
20 DELHI 32,48,331
21 UTTARAKHAND 29,70,503
22 HIMACHAL PRADESH 19,21,821
23 TRIPURA 8,43,374
24 MANIPUR 4,04,085
25 MEGHALAYA 2,83,531
26 NAGALAND 2,18,409
27 PUDUCHERRY 1,76,253
28 CHANDIGARH 1,73,917
29 ARUNACHAL PRADESH 1,40,041
30 THE DADRA AND NAGAR HAVELI AND DAMAN 72799

AND DIU ?
31 MIZORAM 58,089
32 GOA 51,663
33 ANDAMAN AND NICOBAR ISLANDS 28,410
34 LADAKH 28,388
35 SIKKIM 23,110
36 LAKSHADWEEP 2411

TOTAL 28,50,75,036

e sk e sk ok
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(Q. 147)
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ST TR PTS 3R Yo THTST SFT Y Feafier eoeep &) fhar mar & |
SIY Sraet e : Srege Heley, T3 g e ) XaT € 5 SRR oy @S % gry e
TN & T Sl-grelIehe SR {3 7RI BT | 31 ST W g o aaar ar R s aree
Uer AT 3R 59 HeR Y S Yere oY whie €, S off serer wrewe € 1 8 Ay
HAAT St & 27 BT A 5 3R 91 SR I HRGS & PR # 3k 29 A adie
9T XIS & a1 ey @ areet der SIS A SR Yo aorral ¥ iy airees
foar &7
ST YU AT : AT Sreae TFeted, ARG G B ST G B Ea i
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FRIT el ASATR USTH &= T Bl (haT 57
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HER HAT S |

ot Vs I1ET @ HEAI STehE Sff, Pl el R ST IR T T ORI &, 85 5
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ST &, SR Wiideay Jeex § &1 R dTel BT U e &, Sifes dacy
€, DT AR 8, ¥ W1 TR SR H b vl B, TRl 9 8, alfeiearge,
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H HYIGN & | AR 1T T U UfSTYeR & &1, AT et ST S STeT SR ar,
g A BAR] HaT H IYAeY & | B ST AT AR R 4 |

SHRI BHARTRUHARI MAHTAB: Sir, the Government has revolutionised

collecting data relating to organised and unorganised sectors. During the rule of

37



this Government, two major steps have been taken to identify the occupational
safety of workers and the social security of workers. Keeping the e-Shram portal
in view, this is a great stride, | think, the Government has taken. After collecting
the data from different spheres, it is easy for the Government to have different
programmes, both at the Union Government and at the State Governments. I
would like to understand -- when we are talking about social security measures
for the unroganised sector, leaving aside domestic workers, which we have not
brought in yet - after bringing in this data, how are you going to reduce the
provident fund/ESI, especially for this section of the unorganised sector that has
registered itself in the e-Shram portal?
oY Yvs ATGT ; AT A TeIe, AT Gk 7 Pl T 7 T T, FAfh
IR E Qael & Sl 964 &, 7! Qraret RHFNRE B fady vu & w@Re & &7
¥, AT REm % &, TRRIST & & ¥, S SO § | 3 Teel S 1 o, A
ARGR T TGS DT FaRIT AT 5 TRAR & GRT |l AT 3R SFATHISTS i Bl
e AT d U SR RY & HTEI § FRAIT SIT 8T § | §Ah Aeret Ryt oy sier
T ET & | S SIRIRT TROR B GRT S ThIF I’ &, dhel dad & g e A
THH FAdT & 1 N g & foru, ST e ad decaer &, I [Tl 31er & &hiH
Tt & | ST ot SRART &R & 3 & AT T W HRIATE HT ATEN 8 |
qRT aredel « Al iR @ o, yger AR ST QT | A AR, ST T SE §
5 ST IS AT T U IS XET & o a7 A fed T8l axAT =Ry | 3170+ &7ef ST
o &t A7 g foram | o R # SR AT Y et < |

39 94 e |
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T ATESE Aael ¥ F R add o Uiee W UfdH §rer @ e} fohar 87
Ul ST TRERT HHART &R Ted TR I3 §, Ao TaHE SRIRGT, S @l &l €Y
&I e <ET & | T SADT PIS TIYTT 87
SHRI KALYAN BANERJEE: Sorry, Sir, this question cannot be raised.

HIART 3TEAET : H1 93T Sl |
& syt i et T AT T |

... (STTYT)
[Agﬁﬁruﬁa: AR STETE HRISd, 61 0o 5-317 Uicel IR i3 9iTet 3 IR
&1 i &, 39 3rge ST & oare ¥ oY wer & 5 2 axis, 57 ARg, 42 §9IR, 622 S

aaiTTETe Yearey # WReS € | 91! ST oy 8, ST Wei= of X H§ 94 S | ...

()

TR 3T ET ; STST, 3T PIS UH B?
.. (TIYT)

SHRI KALYAN BANERJEE: Sir, we are sitting. It does not mean thaf whatever
they want, they would ask. Relevance is required. That is about the State
Government employees. That does not have any correlation. This matter is
pending with the Supreme Court. ...(Interruption).
IR 3TEUS « T G — 148 — il Gorg wifear S — Sufkerd =& |

AR AT SH, SR T Ied R [ |

.. (cTTgm)
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 25

Subject:  Request for dropping of Assurance given in reply to Starred
Question No. 163 dated 19 December, 2022 (Supplementary by
Shri Shriniwas Dadasaheb Patil, MP) regarding “Improvement in the
life and welfare of farm labourers”.
On 19 December, 2022, Shri Sanjay Jadhav, M.P., addressed a Starred
Question No. 163 to the Minister of Labour and Employment, The text of the
Question along with the reply of the Minister is given in the Annexure.

2. During discussion, Shri Shriniwas Dadasaheb Patil, M.P., inter-alia raised

the following Supplementary Question:-
"I have worked for the sugar operator in Maharashtra. The
sugarcane harvester come from Beed, Parbhani etc. areas.
There are more than 200 cooperative sugar factories in
Maharashtra. They go back to their villages for 120 or 150 days
after harvesting sugarcane. The children, women or girls who
come along with them face problems for their education, so
SAKHAR SALA or schools with the help of Zilla Parishad or the
Government in the premises of sugar factories should be run,
like schools are run by NGOs. If there is a plan to teach those
children in school, it will be a very good initiative.”

3. In reply, the Minister of State in the Ministry of Labour and Employment

(Shri Rameswar Teli) stated as follows:-
“"What I know, there are a large number of farmers working in
sugar factories in Parbhani area of Maharashtra. Get them
register in our E-Shram Portal which is under progress and
there are many schemes of our Ministry, we are working
according to those schemes, but especially our two schemes
are running. I will provide the information to the hon.
Member.”

4. The above reply was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Labour and Employment within
three months from the date of the reply but the Assurance is yet to be
implemented.

5. In this regard, the Ministry of Labour and Employment vide O.M.No H-
11016/13/2022-RW(e-133350) dated 27 October, 2023, has stated as under:-

“"Hon’ble Minister of Labour and Employment, Government of India, has
written a D.O. Letter dated 26.7.2023 to Hon'ble Minister of Labour,
Government of Maharashtra, to look into the matter and to take
appropriate steps. To make school facilities for the children of migrant
sugarcane workers who come from Beed and Parbhani districts of
Maharashtra comes under the purview of the Government of Maharashtra.
Further, subsequent reminder dated 25/8/2023 has been sent, requestmg
them to kindly expedite the process.
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Moreover, this comes under the ambit of Government of
Maharashtra and concerned Minister of Government of State of
Maharashtra has been duly informed to take appropriate steps in this
regard."

6. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Labour and Employment, has requested the Committee
to drop the above Assurance.

The Committee may consider.

DaTeD: 14(ol|2024-
NEW DELHI
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GOVERNMENT OF INDIA
MINISTRY OF LABOUR AND EMPLOYMENT
LOK SABHA
STARRED QUESTION NO. 163
TO BE ANSWERED ON 19.12.2022

IMPROVEMENT IN THE LIFE AND WELFARE OF FARM LABOURERS
1*163. SHRI SANJAY JADHAV:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to
state:

(a)the details of the steps taken by the Government for improvement in
the life and welfare of farm labourers;

(b)the details of the farm labourers benfited from the said schemes in
Parbhani Parliamentary Constituency of Maharashtra including the
plans of the Government for their upliftment;

(c)the details of the welfare schemes run by the Government
particularly for rural and farm labourers;

(d)the funds allocated under the said schemes during the last three
years and the current year, State and district-wise, particularly in
Maharashtra; and '

(e)the steps being taken by the Government to meet the needs of farm
labourers in connection with proper education, living conditions and
daily needs etc.?

ANSWER

MINISTER OF LABOUR AND EMPLOYMENT
(SHRI BHUPENDER YADAV)

(a) to (e): A statement is laid on the Table of the House.

* dede e gk

42



STATEMENT REFERED TO IN REPLY TO PART (a) TO (e) OF LOK
SABHA STARRED QUESTION NO. 163 FOR 19.12.2022 REGARDING
“IMPROVEMENT IN THE LIFE AND WELFARE OF FARM LABOURERS”
RASIED BY SHRI SANJAY JADHAV

(a) to (e): As per the provisions of the Unorganised Workers’ Social
Security Act (UWSS), 2008, the Government is committed to
provide Social Security to all the workers of the unorganised sector
including farm labourers by formulating suitable welfare schemes on
the matters relating to: (i) life and disability cover; (ii) health and
maternity benefits; (iii) old age protection; and (iv) any other benefit as
may be determined by the Central Government.

The Life and Disability cover is provided through Pradhan
Mantri Jeevan Jyoti Bima Yojana (PMJJBY) and Pradhan Mantri
Suraksha Bima Yojana (PMSBY). PMJJBY is available to the people in
the age group of 18 to 50 years having a bank/post office account who
give their consent to join/enable auto debit. Risk coverage under this
scheme is for Rs. 2.00 lakh in case of death of insured, due to any
reason, at an annual premium of Rs. 436/- which is to be auto-debited
from the subscriber’s bank/post office account. Total cumulative
enrollments under PMJJBY is 93,14,213 in state of Maharashtra till
30.11.2022. The Pradhan Mantri Suraksha Bima Yojana (PMSBY) is
also available to the people in the age group of 18 to 70 years with a
bank/post office account who give their consent to join/enable auto
debit. The risk coverage under the scheme is for Rs 2.00 lakh in case
of accidental death or total permanent disability and Rs. 1.00 lakh for
partial permanent disability; due to accident at a premium of Rs. 20
per annum which is to be deducted from the account holder’s
bank/post office account through ‘auto-debit’. Total cumulative
enrollments under PMSBY is 2,13,70,715 in state of Maharashtra till
30.11.2022.

The Ayushman Bharat-Pradhan Mantri Jan Arogya Yojana
(ABPMJAY) provides an annual health cover of Rs. 5 lakhs per eligible
family for secondary and tertiary care hospitalization corresponding to
1949 treatment procedures across 27 specialties.
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in order to provide old age social security cover, the
Government of India launched Pradhan Mantri Shram Yogi Maan-Dhan
(PM-SYM) pension scheme in 2019. It provides monthly pension of
Rs. 3000/- after attaining the age of 60 years. The workers in the age
group of 18-40 years whose monthly income is Rs.15000/- or less and
who are not a member of EPFO/ESIC/NPS (Govt. funded) can join the
PM-SYM Scheme. Under this scheme 50% monthly contribution is
payable by the beneficiary and equal matching contribution is paid by
the Central Government. Under the scheme, the funds towards
Government’s contribution are provided to LIC being the fund manager.
Under the scheme, the constituency wise data is not maintained,
however, a total of 7416 unorganised workers including farm labourers
have been enrolled in Prabhani district of Maharashtra.

Mahatma Gandhi National Rural Employment Guarantee

Scheme (Mahatma Gandhi NREGS) is a demand driven wage

employment scheme which provides for the enhancement of livelihood

security of the households in rural areas by providing at least one

" hundred days of guaranteed wage employment in every financial year

to every household whose adult members volunteer to do unskilled
manual work.

Apart from above, other schemes such as Public
Distribution System through One Nation One Ration Card scheme
under National Food Security Act, Deen Dayal Upadhyay Gramin
Kaushal Yojana, Pradhan Mantri Awas Yojana, Gareeb Kalyan Rojgar
Abhiyan, Mahatma Gandhi Bunkar Bima Yojana, Deen Dayal Antyodaya
Yojana, PMSVANidhi, Pradhan Mantri Kaushal Vikas Yojana, Pradhan
Mantri Vaya Vandana Yojana (PMVVY) and etc. are also available for
the unorganised workers including farm labourers depending upon
their eligibility criteria.

These schemes are demand driven and accordingly the
budget is allocated.

Further, the Government has launched e-Shram portal in
August, 2021 with an objective to create National Database of
Unorganised Workers and to facilitate delivery of Social Security
Schemes/Welfare Schemes to the unorganised workers. As on
9.12.2022, more than 28.45 crore unorganised workers have been
registered on e-Shram portal. The total count of unorganised workers
including farm labourers registered on e-Shram portal is 1,69,639 in
Prabhani district of Maharashtra till 13.12.2022.
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The Right of Children to free and compulsory Education
(RTE) Act, 2009 mandates the appropriate'Government to provide free
and compulsory elementary education to every child of the age of 6-14
years in a neighborhood school.
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. PROF. ACHYUTANANDA SAMANTA: Thank you, hon. Speaker, Sir, for giving

me this opportunity. As we all know that women form a major percentage among
the farm labourers, | would like to know from the hon. Minister the details with
regard to the welfare schemes for women farm labourers, especially in terms of
their healthcare, and education of their children.
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 26

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 306 dated 03.02.2023 regarding “Uniform Civil Code”.

On 3 February, 2023, Shri Hibi Eden, M.P., addressed an Unstarred Question No. 306
regarding "Uniform Civil Code" to the Minister of Law and Justice. The text of the Question
along with the reply of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Law and Justice within three months from the
date of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Law and Justice (Legislative Department) vide O.M.

No. 21(3)/2023-Leq.III dated 5 July, 2023 has stated as under:-
“On a close reading of the portion treated as assurance by the Lok Sabha
Secretariat, it is also evident that the reply given by the Hon'ble Minister
was definite and unambiguous and no Assurance was given to the House. It

may not be possible to lay down any rigid time frame in submitting the Law
Commission Report."

4. In view of the above, the Ministry, with the approval of the Minister of State in the

Ministry of Law and Justice, has requested the Committee to drop the Assurance.

The Committee may consider.

DATED:-  (4(ol|2024-
NEW DELHI
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_ GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
LEGISLATIVE DEPARTMENT

LOK SABHA
UNSTARRED QUESTION No. 306
TO BE ANSWERED ON FRIDAY, THE 3%° FEBRUARY, 2023.

Uniform Civil Code

306. SHRI HIBI EDEN

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether a need for uniform civil code has been felt in the country and if so, the
details thereof and the reasons therefor;

(b)  whether the Law Commission has submitted any report to the Government
regarding the Uniform Civil Code in the country, if so, the details thereof; and

(c) whether the Government has taken any steps in the direction of introducing a
law/bill to bring uniform civil code in the country, if so, the details thereof and if
not, the reasons therefor?

ANSWER

MINISTER OF LAW AND JUSTICE
(SHRI KIREN RIJIJU)

(a)to (c) Article 44 of the Constitution provides that the State shall endeavour to secure for
the citizens a uniform civil code throughout the territory of India. In view of the
importance of the subject matter, the Government had requested the 21% Law
Commission of India to undertake examination of various issues relating to
uniform civil code and to make recommendations thereon. The term of the 21%
Law Commission ended on 31% August, 2018. The matter may be taken up by the
22™ Law Commission for its consideration. - -
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 277

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 162 dated 02.02.2023 regarding “Airports in
Telangana”.

On 2 February, 2023, Shrimati Kavitha Malothu, Shri Venkatesh Netha Borlakunta and
Dr. G. Ranjith Reddy, MPs, addressed an Unstarred Question No. 162 regarding "Airports in
Telangana" to the Minister of Civil Aviation. The text of the Question along with the reply of

the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Civil Aviation within three months from the
date of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Civil Aviation vide O.M. No. H-11016/23(i)/2023-AD
dated 20 July, 2023 has stated as under:-

“The State Government of Telangana has not furnished aforesaid OLS
survey for the Airports. It may be appreciated that planning and
development of an Airport is dependent upon several factors such as land
acquisition, availability of mandatory clearances, and financial closure by
the project proponent. State Government, being the project proponent in
this regard is to take further necessary action in the matter. Ministry of Civil
Aviation is ready to extend all the requisite cooperation, support and
facilitation to State Government. As such, it may be seen that no action is
pending on the part of Ministry of Civil Aviation."

4, In view of the above, the Ministry, with the approval of the Minister of State in the

Ministry of Civil Aviation, has requested the Committee to drop the Assurance.

The Committee may consider.

DateD:- 4| ok[?_e'm-
NEw DELHI
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S GOVERNMENT OF INDIA V/
o ' MINISTRY OF CIVIL AVIATION
' LOK SABHA
UNSTARRED QUESTION NO. : 162
(To be answered on the 2™ February 2023)

: AIRPORTS IN TELANGANA

162. SHRIMATI KAVITHA MALOTHU
SHRI VENKATESH NETHA BORLAKUNTA
DR. G. RANJITH REDDY

Will the Minister of CIVIL AVIATION
be pleased't_o state:-

(a) whether the Chief Minister of Telangana has requested for sanction of six airports in
Telangana; ; ,

(b) if so, the details thereof and action taken by the Union Government in this regard so far;

(¢) whether the Airports Authority of India (AAI) has conducted obstacle limitation surface
survey, soil testing , etc., at the above airports and if so, the details thereef;

(d) whether the AAI has submitted its report;

(e) if so, the findings of AAY; and

() the time by which the Union Government proposes to grant/approve all statutory clearances
and start work on these projects? '

ANSWER
Minister ef State in the Ministry of CIVIL AVIATION

3T 3 o ot (GEN. (DR) V. K. SINGH (RETD))

ax:ﬁ’ '.. i

(a) to (d);: The Government of Telangana has propesed to take up development of three
Greenfield Airports at (i) J akaranpally, Nizamabad District (ii) Palvancha, Bkadadri
Kothagudem District, (iif) Devarakadra, Mahabubnagar District and three Brownfield Airports
at (iv) Mamnoor, Warangal District (v) Basanth Nagar, Peddapally District & (vi) Adilabad in
Adilabad District and has appointed Airports Authority of India (AAIJ) for conducting Techno-
Econcmic Feasibility Studies (TEFS) for these six (6) airports. AAX has submitted the TEFS
report for zll the above six airports te the State Government. Obstacle Limitation Surfaces
(OLS) Survey, Soil testing, etc. at all the above sites were conducted and reports were submitted
by AAI to the State Government on 06.07.2021.

ﬁe}: As per the study, orly 03 locations i.e. Warangal (Brownfield), Adilabad (Brownfield) and
Jakranpally (Greenfield) are technically feasible. AAI has requested Government of Telangana
to develop and commission the feasible sites of 03 airperts for private operations of small
aircrafts to avoid immediate requirement of land acquisition. Accordingly, Master Plans for
Warangal, Adilabad and Jakranpally (which were earlier prepared for operations of ATR-72 in
Phase-I and AB-320 in Phase-2) were re-worked and toned down for development of these 03
airports for Aerodreme Reference Code-2R to cater for private operation of gemeral aviation
aircrafts. ' : ‘

(f): AAY has advised Government of Telangana to carry out fresh OLS survey (for identification
of actual physical obstacles as on date) upon taking up of actual development of these 03
airports for which approvals are required to be obtained from Ministry of Civil Aviation and
other Regulatory/ Statutory Autherities. The timeline for completion of airport project depends
upon many factors such as land acquisitien, availability of mandatory clearances, financial
clesure by the project proponent i.e. the State Government of Telangana.

A e
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Appwﬁx‘x - XU

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 2.8

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 2728 dated 22 December, 2022 regarding “Scrapping of Government
Vehicles”,

On 22 December, 2022, Shrimati Sunita Duggal, M.P., addressed an Unstarred
Question No. 2728 regarding "Scrapping of Government Vehicles" to the Minister of Road
Transport and Highways. The text of the Question along with the reply of the Minister is
given in the Annexure.

2 The reply to the Question was treated as an Assurance by the Committee and
_required to be implemented by the Ministry of Road Transport and Highways within three
months from the date of the reply but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Road Transport and Highways vide O.M. No. H-
11016/26/2022-T dated 19 June, 2023 has stated as under:-

“Presently there is no Central Scheme for transition/replacement of old Government
Vehicles to Electric Vehicles. The decision to replace old vehicles with electric vehicles
or lease the vehicles in replacement of the old scrapped vehicle solely rest with the
respective Ministries/Departments and States/UTs as per their requirements,”

4. In view of the above position, the Ministry with the approval of the Minister of State in
the Ministry of Road Transport and Highways, has requested the Committee to drop the
above mentioned Assurance.

The Committee may consider.

NEw DELHI
DATED: i‘ﬂ ol {;’,924-
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GOVERNMENT OF INDIA
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

LOK SABHA
UNSTARRED QUESTION NO. 2728
ANSWERED ON 22"° DECEMBER, 2022

SCRAPPING OF GOVERNMENT VEHICLES

2728. SHRIMATI SUNITA DUGGAL:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS

T URae 3R o HAt

be pleased to state:

(a) whether the Government has data of estimated number of
Government vehicles that are likely to be scrapped after the vehicle
scrappage policy is enforced in 2023 and if so, the details thereof;

(b) whether the Government has carried out any survey/study to
examine the cost to exchequer for replacement of the said vehicles and
if so, the details thereof; and

(c) whether the Government proposes to acquire the replacement
vehicles that are electric as well and if so, the details thereof?

ANSWER

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS
(SHRI NITIN JAIRAM GADKARI)

(a) and (b) Ministry of Road Transport and Highways, vide GSR 845(E)
dated 24th November 2022, has issued a notification prohibiting
renewal of registration of all Government-owned vehicles which are
older than 15 years. The number of Government vehicles which are
likely to be scrapped is approximately 1.28 lakh.

(c) The decision on this issue rests with various department of this
I R S N e e : el
government.

kkEkkE
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 7

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 5407 dated 05.04.2023 regarding "Earthquake Early
Warning System".

On 05 April, 2023, Smt. Shardaben Anilbhai Patel and Shri Mitesh
Rameshbhai Patel (Bakabhai), M.Ps., addressed an Unstarred Question No.
5407 to the Minister of Earth Sciences. The text of the Question alongwith the
reply of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the
Committee and required to be implemented by the Ministry of Earth Sciences
within three months from the date of reply but the Assurance is yet to be
implemented. |

3 In this regard, the Ministry of Earth Sciences vide O.M. No. 9.fa.3./43-
TWe/64/2023 dated 18 October, 2023 has stated as under:-

"Earthquake Early Warning (EEW) Pilot Project is a part of regular
activities of NCS-MoES during 2021-26, for which identification of the
~ Pilot area for setting up of EEW has now identified in the Himachal
Himalayan through the already constituted .Expert Committee. The
Project is continuing and it would be completed by 2026 to disseminate
earthquake information to the public and stake holder of the country."

4.  In view of the above, the Ministry, with the approval of the Minister of
Earth Sciences, has requested the Committee to drop the Assurance.

The Committee may consider.

Dated:- |9(ol(2024-
New Delhi
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(a)
(b)
()
(d)

(e)
(")

(b)

AnnexdixC

GOVERNMENT OF INDIA
MINISTRY OF EARTH SCIENCES
LOK SABHA
UNSTARRED QUESTION No. 5407
TO BE ANSWERED ON WEDNESDAY, 5™ APRIL, 2023

EARTHQUAKE EARLY WARNING SYSTEM

SHRIMATI SHARDABEN ANILBHAI PATEL:
SHRI MITESH RAMESHBHAI PATEL (BAKABHAI):

Will the Minister of Earth Sciences be pleased to state:

whether 54 per cent geographical area of the country is highly vulnerable to
earthquakes and if so, the details thereof;

whether the Government has maintained any data of Indian cities which are in the
highly vulnerable zone and if so, the details thereof, State/UT-wise;

the measures being taken by the Government to create awareness about
earthquake resistant buildings in such cities;

whether the country's earthquake early warning system is able to predict
earthquakes of any intensity;

if so, the extent to which an earthquake can be accurately predicted; and

if not, the reasons therefor?

ANSWER
THE MINISTER OF STATE (J]NDEPENDENT CHARGE) FOR
MINISTRY OF SCIENCE AND TECHNOLOGY
AND EARTH SCIENCES
(DR. JITENDRA SINGH)

Considering the recorded history of earthquakes in the country, a total of ~39% of
the land mass of India is prone to earthquakes of different intensities. As per the
seismic zoning map of the country given by Bureau of Indian Standards, the total
area is classified into four seismic zones, Zone-V is seismically the most active
region, while zone- 1l is the least. Approximately, ~ 11% area falls in zone-V,
~18% in zone- 1V, ~ 30% in zone- |1] and remaining in zone-I1.

The cities of the country falling under zone-V and zone-IV, state/UT wise, are
given below: '

City/Town | State/UT Zone | City/Town State/UT Zone
Almora Uttarakhand v Jorhat Assam vV
Ambala Haryana Y Jalpaiguri West Bengal v
Amritsar Punjab v Kooch Bihar | West Bengal v
Bahraich Utter Pradesh | IV Kohima Nagaland v
Barauni Bihar v Kolkata West Bengal v

S



(c)

(d) to ()

[ Bhuj Gujarat v Ludhiana Punjab 1AY
Bulandshahr | Uttar Pradesh - | 1V Mandi Himanchal \Y
Pradesh
Chandigarh | Chandigarh v Monghyr Bihar v
Darbhanga | Bihar N Moradabad Uttar Pradesh | IV
Darjeeling | West Bengal | 1V Nainital Uttrakhand v
Dehradun Uttrakhand 1V Patna Bihar v
Deoria Uttar Pradesh | IV Parganas West Bengal v
Delhi Delhi 1V Pilibhit Uttar Pradesh | IV
Dinajpur West Bengal |1V PortBlair Andaman & | V
' Nicobar
Ghaziabad | Uttar Pradesh | 1V Roorkee Uttrakhand v
Gangtok Sikkim v Sadiya Assam vV
Guwahati Assam Vv Simla Himanchal v
Pradesh '
Gorakhpur | Uttar Pradesh v Srinagar Jammu & |V
Kashmir
Imphal Manipur Vv Tezpur Assam V

NDMA has been conducting regular awareness campaigns every year through
print, electronic as well as social media from time to time, on earthquakes that
include precautions for building safety from earthquakes. Also, Guidelines have
been published by the Bureau of Indian Standards (BIS), Building Materials &
Technology Promotion Council (BMTPC) and Housing and Urban Development
Corporation (HUDCO) ete. for design and construction of earthquake resistant
structures to minimize the loss of life and damage to property caused by
earthquakes. These guidelines are in wide circulation amongst the public and the
administrative authorities responsible for the design and construction of earthquake
resistant structures in earthquake prone areas.

Presently, no proven system exists in the country to provide the early warning of
earthquakes. Also, there is no scientific technique available anywhere in the world
to predict an earthquake precisely in terms of time, location and its magnitude.
However, NCS is planning to install Earthquake Early Warning systems in the
targeted areas, initially in the Himalaya as a pilot project. - SRS

—
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LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM No. 30

Subject: Request for dropping of Assurance given in reply to Unstarred
Question No. 1951 dated 13.03.2023 regarding "Recovery of NPAs
by Union Bank of India".

On 13 March, 2023, Shri Gopal Chinnaya Shetty M.P., addressed an
Unstarred Question No. 1951 regarding "Recovery of NPAs by Union Bank of
India" to the Minister of Finance. The text of the Question alongwith the reply
of the Minister is given in the Annexure.

2. The reply to the Question was treated as an Assurance by the -

Committee and required to be implemented by the Ministry of Finance

(Department of Financial Services) within three months from the date of reply
" but the Assurance is yet to be implemented.

3. In this regard, the Ministry of Finance (Department of Financial
Services) vide O.M. No. 12/06/2023-DRT dated 04 July, 2023 has stated as
under:- -

"The matter is subjudice before the Debt Recovery Tribunal, Mumbai.
Further, the Ministry of Finance did not intend to give any Assurance
with regard to reply given to part (c) of the USQ No. 1951. It may also
be mentioned that the reply given in respect of Unstarred Question No.
1951 on 13.03.2023 does not fall under the standard list of expressions
constituting Assurance as prescribed in Annexure IX A of the Handbook
on the Working of Ministry of Parliamentary Affairs."

4. In view of the above, the Ministry, with the approval of the Minister of
State in the Ministry of Finance, has requested the Committee to drop the
Assurance.

The Committee may consider.

Dated:- 14lot|2024

New Delhi



ANnexyse

GOVERNMENT OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES
LOK SABHA
UNSTARRED QUESTION NO. 1951
ANSWERED ON Monday, March, 13, 2023/Phalguna 22, 1944 (Saka)

Recovery of NPAs by Union Bank of India
1951. SHRI GOPAL CHINNAYA SHETTY
Will the Minister of FINANCE be pleased to state:
(a) whether it is true that the proceeds from the sale of enterprises which were classified
as Non-Performing Assets (NPAs) and auctioned by Union Bank of India in the city of

Mumbai in February, 2010 were kept in the fixed deposit so that the amount as per the
Debt Recovery Tribunal (DRT) could be given to their rightful claimants;

(b) if so, the details thereof,

(c) the latest status of these promises separately especially in the Metropolitan City of
Mumbai as on date and the reasons for delay in their disposal; and

(d) the punitive action required against the erring bank officials related to the said
promises of Mumbai Metropolitan Region?

ANSWER

The Minister of State in the Ministry of Finance
(Dr. Bhagwat Karad)

(a) & (b) Union Bank of India (UBI) has informed that the proceeds were kept in the fixed
deposit as per the directions of the Debts Recovery Tribunal, Mumbai vide Order dated
10.9.2012 in Securitisation Application (S.A. No.211 of 2012) filed by Indian Bank and
vide Order dated 17.8.2022 in RC No.63 of 2017 filed by Bank of India.

(c) As per information received from Union Bank of India, the issue is pending before
DRT, Mumbai for adjudication due to the dispute made by other banks. -

(d) If any lapse on the part of the officials of the bank is found after conclusion of
proceedings, banks concerned will be advised to take suitable action against concerned
officials.

dhkdAhkE
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Apponclix ~ XIV.

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 34

Subject: Request for dropping of Assurance given in reply to Unstarred Question
No. 649 dated 09.12.2022 regarding “Modernization of Air Field
Infrastructure”.

On 09 December, 2022, Shri Nihal Chand, M.P., addressed an Unstarred
Question No. 649 regarding Modernization of Air Field Infrastructure to the Minister
of Defence. The text of the Question along with the reply of the Minister is given in
the Annexure.

2. The reply to the Question was treated as an Assurance by the Committee and
required to be implemented by the Ministry of Defence (Department of Defence)
within three months from the date of the reply but the Assurance is yet to be
implemented.

3. In this regard, the Ministry of Defence (Department of Defence) vide O.M. No.
19001/2/2022-D (Air Acquisition) dated 26.07.2023 have stated as under:-

"The Completion of Project for Modernisation of Airfield Infrastructure Phase-II
is a firm contractual commitment which is scheduled to be completed till 15
Oct, 2024. Considering the contractual commitment and long gestation period,
it is requested for not treating the reply to Lok Sabha Unstarred Question No.
649 as Assurance."

4, In view of the above, the Ministry, with the approval of the Raksha Rajya
Mantri, have requested the Committee to drop the above Assurance.

The Committee may consider.

DATED - (4lel{2024-
NEw DELHI
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GOVERNMENT OF INDIA
MINISTRY OF DEFENCE
DEPARTMENT OF DEFENCE
LOK SABHA
UNSTARRED QUESTION NO. 649
TO BE ANSWERED ON 09" December, 2022

MODERNIZATION OF AIR FIELD INFRASTRUCTURE

. 649. SHRI NTHAL CHAND:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government proposes to laﬁnch any scheme to modernize the air field
infrastructure in the country;

(b) if so, the details thereof;

(c) whether the Government has made any provision of funds for the said scheme, if so,
the
details thereof;

(d) whether the Government has signed any agreement in this regard; and

(e) if so, the details thereof?

ANSWER

MINISTER OF STATE (SHRI AJAY BHATT)
IN THE MINISTRY OF DEFENCE

(a) & (b): The Government of India has undertaken modernization of the defence airfield
infrastructure of the country in two phases. Modernisation of airfield infrastructure is aimed
at enhancing the capability in terms of facilitating operation in poor weather conditions
including night operations, enhanced enroute navigation infrastructure and enhanced traffic
handling capabilities.

(c): The budgetary allocation made for modernising airfields under Phase-I was Rs. 1,215.35
Crore and Phase-II is Rs. 1,187.17 Crore.

(d) & (e): Ministry of Defence has signed two contracts for Modernisation of Air Field
Infrastructure (MAFI) — MAFI Phase-1 was signed on 16™ March, 2011 for modernization of
30 Indian Air Force Airfields which has been completed. MAFI Phase-II was signed on

8™ May, 2020 for modernization of another 37 airfields, which s under progress.
R R B~ S Wt 8~ "____.—-—-—-__'_-_-_-_-'_

*EEEKE

61



Appondix - XV

LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 35

Subject: Request for dropping of Assurance given in reply to General Discussion on
Finance Bill dated 18 July, 2019.

On 18 July, 2019, the following Assurance was given during the Discussion on the
Finance Bill by Smt. Nirmala Sitharaman, Minister of Finance:-

“A Task Force is already working on finalizing the Report on a new Direct Taxes Code,
which is required to be submitted by 31% July. The Government will receive the Report
and then we shall take a call on it.
2. The above reply was treated as an Assurance by the Committee and required to be
implemented by the Ministry of Finance (Department of Revenue) within three months from the
date of the reply but the Assurance is yet to be implemented.

3 In this regard, the Ministry of Finance (Department of Revenue) vige O.M. F. No.
370155/1/2020-TPL dated 28 November, 2023 have stated as under:

"The tax reform is an on-going and dynamic process and several direct tax reforms have
been undertaken in the past few years. Also, details of all the reforms undertaken in
recent years were communicated to the Committee.

It may be noted that the above Assurance given in Lok Sabha is the same as:

i, the Assurance given in the Rajya Sabha Un-starred Question No. 209 answered on
19.11.2019 regarding making the recommendations of Task Force on Direct Tax Code
public; and '

ii. the Assurance given in Rajya Sabha Un-starred Question No. 1040 answered on
11.02.2020 regarding making public the recommendations of the Task Force on
Direct Tax Code.

The above Rajya Sabha Assurances have been dropped by the Committee on
Government Assurances, Rajya Sabha.

In view of the fact that the Assurance given in Rajya Sabha Un-starred Question No. 209
answered on 19.11.2019 and the Assurance given in Rajya Sabha Un-starred Question
No. 1040 answered on 11.02.2020, which are similar to the instant Assurance, have

been dropped, the Committee is requested to consider the instant Assurance as
fulfilled."

4, In view of the above, the Ministry, with the approval of the Minister of State for Finance,
have requested the Committee to drop the Assurance.

The Committee may consider.

New Delhi
Dated: \9(cl|2024
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ANNexyze.

varaee Heperal Discujsio 0¥ Fhe Fryaarce BRI
Aated 18. 07 20l7
SHRI E.T. MOHAMMED BASHEER (PONNANI): Speaker Sir, thank you for

the opportunity given to me. This time, a peculiar situation is prevailing.
Demands for Grants, Finance Bill and allied matters have not been vetted by
the Departmentally Related Standing Committees. So, we have to be very
careful about that. A meticulous scrutiny by Standing Committees has not
been done. As far as these proposals are concerned, before that we have to
think about tax proposals made in this Budget : direct and indirect taxes, then
cess and surcharge — these are all putting additional burden on the people.
Proposals like hike in the petroleum products and its impact are going to come
before us. In addition to that, while going through this Finance Bill, there are
some plus points also like tax exemption for affordable housing, incentive for
start-ups, tax exemption for electrical vehicles, exemption for national pension
system. This kind of welcome suggestions are also there.

| would like to say a very important thing with regard to 10 per cenf
Customs Duty on newsprint. | understand that Prof. Saugata Roy also said
about that. This 10 per cent Customs Duty on newsprint has created a very
difficult situation for the newspapers. Almost all the small newspapers are
going to stop publishing. Not only that, as far as our democratic set up is
concerned, we have to engage with the newspapers. The argument in support
of this is the development of what is called indigenou.s production. That is
good. At the same time, there is a mismatch between our local production and

the demand. The only way is to depend on imports. So, | very strongly appeal
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that the Government should do away with this tax and this will help the very
existence of our newspapers.

With regard to Direct Tax Code, it was mentioned here, while UPA was
in power, we had tried for this during 2009 and 2013. Now, | would like to say
that this Tax Code is very much required and it is high time to do it. There
should not be any further delay in that.

| would like to say one more thing with regard to Prime Minister's
National Relief Fund. It is for giving financial assistance to kidney patients,
heart patients and such chronic diseases. You are all taking maximum interest
in that kind of things. Actually, under this, for one MP, maximum 35
applications will be considered in a year. It means three applications on an
average in a month. We are getting a lot of applications. So, | humbly appeal
to the Government to increase the allocation for this PMNRF and thus, save
the poor, ill-fated patients.

17.00 hrs

There are just one or two more points. Then, | am concluding.

Certain sections of people like tea, coffee, rubber and spices growers
are still neglected. Their interests may also be protected.

Lastly, with regard to survey conducted in Kasaragod, the Government
should take the initiative and help us.

Thank you, Sir.
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they can take such people before a Magistrate and say, we have strong
evidence of suspicion, we seek your permission; would you allow us to do an
x-ray of this individual?

So, such kind of changes are brought in. Therefore, the Customs Act
changes are largely to ensure that the Customs Department does not suffer
from dealing with people who have absolutely stood out there in the rediine
and, therefore, they have to be acted upon. The second is on the Customs
tariff. That is also being amended because tariff lines for specific products will
have to be brought in.

Then, of course, there are amendments in the Goods and Services Tax
Act. There are ﬁ.ve different amendments under the GST Act. All of them are
GST Council cleared ones. | mean the GST Council has approved them. So, it
is only that which are coming in. | understand that some of the Members did
have a concern about why GST Council's decisions should come through this
route. Yes, GST Council is a constitutional body. They can take a call. But
anything to do with tax collection will have to go through the Parliament, will
have to go through the Finance Bill. So, those decisions which have been
approved by the GST Council are becoming a part of fhis Finance Bill. Eight of
them with specific intent are being listed. ...(Interruptions)

PROF. SOUGATA RAY : It means that Rajya Sabha will not be able to
consider it.

SHRIMATI NIRMALA SITHARAMAN: Sir, GST is a tax.
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Then, | am also talking about the proposal relating to Prevention of
Money Laundering Act. | have explained it. So, | would not go further into that.

So far as financial markets are concerned, in the morning | did say that
there are eight Acts which are being amended. | listed out the names of them.
Some are very, very simple changes. But the one which has probably attracted
the attention of some of the Members about which they spoke is the
amendment to the Reserve Bank of India Act. | just want to underline as to
what is being done on the Reserve Bank of India Act.

The proposed amendment to the RBI Act is to strengthen RBl's
regulatory powers Over the regulation of the NBFCs. The amendments have
become necessary- given the developments which all of us have observed in
the last few months particularly on the NBFCs. What are those powers? | will
take a minute to explain them. These are: empowering the RBI to supersede
the Board of an NBFC; to remove its Directors; to amalgamate or reconstruct
or split an NBFC in public interest or for financial stability; to remove and debar
auditors, direct the inspection and audit of any group company of an NBFC; to
raise the net owned fund requirement of an NBFC and also to impose higher
penalties in case of legal contraventions. These are the specific amendments
to the RBI Act. All of them came because we want the RBI to take over
regulating NBFCs. So, the amendments to the RBI Act is with specific intent of

making the RBI a complete empowered regulator.
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The National Housing Bank is also something which, we are making
sure, is better regulated. So, it is like returning the regulation authority again
back to the RBI.

Then, there are amendments in the Banking Companiés (Acquisition
and Transfer of Undertakings) Act and the Insurance Act respectively. The
Insurance Act is important because | heard in the morning sorﬁe Members
spoke about it. | just let you know what is the particular amendment that we are
doing.

It is proposed to reduce the net owned funds requirement from Rs.5000
crore to Rs.1000 crore for opening of branches in the International Financial
Services Centre (IFSC) by foreign re-insurers. ’fhere are amendments again to
the General Insurance Business (Nationalisation) Act which we are bringing in.

Lastly, there are amendments in the Central Road and Infrastructure
Fund Act. In the morning iltself | have explained that this is something only to
bring clarity. None of the features of the Central Road and Infrastructure Fund
is being changed. The States will receive the money as ﬁave always been. The
clarity was required because there was always this narrative going around that
the Centre is cutting down the States’ share or the States are not empowered.
So, there is nothing new there. It is a matter of bringing greater clarity.

There are particular questions which some of the Members have asked.
We have explained them in the larger narrative. If some of them need to be

explained, | am willing to do it but considering that | am taking significant time, |
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do not wish to expand unless there is anything in particular which any Member
would want to say.

| can take the case of Shri Ritesh Pandey who said that digital payments
to political parties cannot be traced. This is a matter of great interest for many
of us. | would like to explain it in a minute. Digital payments always leave a
complete trail — | am sure that the hon. Member is somewhere here — from the
destination to the source. Therefore, it is the Government's policy to encourage
digital payments and use less cash. Therefore, again, the statement is
unfounded. Digital payments to political parties will make political donations
more transparent.

Sir, Prof. Sougata Ray and also Shri Ritesh Pandey had spoken that tax
on cash withdrawals will adversely affect tea growers who have to pay in cash
to their employees. The threshold of TDS under Section 194N on cash
withdrawals is deliberately set at one crore rupees. Cash withdrawals of up to
about eight lakh rupees per month will be excluded from the scope of Section
194N. Thus, small tea growers will not be affected by the TDS. The large tea
growers are expected to use banking facilities to make payments in line with
the Government’s policy to encourage digital payments and more to move
towards less cash transactions.

Shri Bhartruhari Mahtabji spoke about increase in effective tax rate to
42.7 per cent and said that it will lead to flight of FPIs from India. | wish to
respond to him by saying that increase in effective tax rate applies only to

individual tax-payers, inc!uding other forms of FPIs, as | explained a minute

14



ago, those FPIs which are registered as trusts. A trust is treated as an
individual legal entity rather than a company. So, the increase in tax rate
applies only to individual tax-payers, including other forms of FPIs such as
trusts, artificial juridical persons etc. which are treated as individuals. FPls
organised as companies will not be affected by the increase in effective tax
rate. Therefore, the fear of flight of FPls from india is not well founded at all.
The increased tax rate will affect only high income individuals and it is the
Government's policy that these individuals should contribute more towards
nation-building.

Again, Shri Bhartruhari Mahtab had spoken about tax rates for domestic
companies that are proposed at 25 per cent for turnover or gross receipt of up
to Rs. 400 crore as against 30 per cent for other domestic companies and
partnership firms. This is a very valid question. | would like to respond. The tax
rates for domestic companies and partnership firms cannot be compared as
distribution of profit to shareholders by domestic companies and is, again,
subjected to dividend distribution tax at the rate of 15 per cent. In contrast,
distribution of profits to partners of partnerships from their capital account is
not subjected to the tax either in the hands of partnership firms or partners. So,
there is a distinct difference.

Sir, | think, most of the questions raised by different hon. Members were
covered in different answers that | have given. If there is anything in particular,
| am ready to answer. There was an interesting question from Shrimati Supriya

Sule as to why tax system should not be simplified by bringing a new tax code
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and why we should not have a relook at the earlier code already examined by
the Standing Committee on Finance headed by Shri Yashwant Sinha. Also, |
think, one of the hon. Members, Shri Basheer, had said that there should be no
delay in bringing the tax code. | just want to respond.

| just want to respond to that. A Task Force is already working on

LS

finalising the Report on a new Direct Taxes Code, which is required to be

-—

e

submitted by 31 July. The Government will receive the Report and then we

———

shall take a call on it.

SLHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): What about
disability pension?

SHRIMATI NIRMALA SITHARAMAN: | will respond, but that is not part of the
Finance Bill. If you permit me, | will answer. But that is not part of the Finance
Bill at all.

Since the hon. Member has raised the issue of disability pension, |
would like to say that the tax deduction, which was there, was removed on the
advice of the Armed Forces Headquarters. The Ministry of Defence or the
Ministry of Finance has not taken a call on its own. It was a recommendation
given by the Armed Forces Headquarters. Of course, | understand the concern
of the hon. Member. It is not part of my Finance Bill. Buf | still would want to
honour him with an answer. And the answer is, it is not a decision taken
without the recommendation of the Armed Forces Headquarters.

With all these remarks, | would like to repeat that | am very grateful for

having given me this chance to respond and also for giving me the permission
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to lay a Statement describing the amendments and the background and
justification for all the amendments which have been made to the PMLA. That
may be treated as part of what | have spoken today and be treated as read.
So, with these words, | am again gratéful to all the Members who have
spoken on the Finance Bill. The intent of the Government is to ensure
‘Minimum Government and Maximum Governance’. Ease of living is the
primary driving force of Prime Minister Modi ji. We are making sure that every
citizen is completely bereft of all the due-diligence issues. The pain of having
to be governed should not be on the citizens. We are trying to reduce the pain
and making sure that ease of living dominates in everything that we do as

regards taxation. Thank you very much.
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2023-2024)
(SEVENTEENTH LOK SABHA)
FIFTH SITTING
(31.1.2024)

Appendix - XVI

The Committee sat from 1500 hours to 1600 hours in Committee Room ‘C’, PHA, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
MEMBERS
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4.  Shri Kaushlendra Kumar
5.  Shri Khagen Murmu
6. Shri M.K. Raghavan
7. Shri Chandra Sekhar Sahu
SECRETARIAT
1. Shri J.M. Baisakh - Joint Secretary
2.  Dr. Sagarika Dash E Director
3. Shri M.C. Gupta 2 Deputy Secretary
XXXXX XXXXX XXXXX XXX
XXXXX XXXXX XXXXX XXX
000X XAXXX XXXXX XXXXX
XXXXX XXXXX XXX XXX

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them that the sitting has been convened to (i) consider 20
Memoranda containing requests received from various Ministries/Departments for
dropping of 20 pending Assurances and (i) take oral evidence of the representatives

of the Ministry of Youth Affairs and Sports (Department of S

Assurances.
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ports) regarding pending



2. Thereafter, the Committee took up 20 Memoranda (Memorandum Nos. 17 to 36)
containing 20 Assurances for consideration regarding dropping or otherwise of the
relevant Assurances. After consideration of a few Memoranda, the Committee
authorized Hon'ble Chairperson to decide the dropping or otherwise of the remaining
Memoranda. The Chairperson subsequently decided to drop 14 Assurances as per
details given in Annexure-I and to pursue the remaining 06 Assurances as per details
given in Annexure-II* for implementation by the Ministries/Departments concerned.

3. XXXXX XXXXX XXXXX XXXXX
4. XXAXX XXXXX XXXXX XXXXX
5. XXXXX XXXXX XXXXX XXXXX
6. XXXXX XXXXX XXXXX XXXXX
7. XXXXX ) $.0.0 ¢ ¢ 200X XXXXX

The Committee then adjourned.

*Not related to this Report.
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Annexure-I

Statement showing Assurances dropped by the Committee on Government Assurances
(2023-2024) at their sitting held on 31.01.2024.

Sl. | Memo | Question/Discussion | Ministry/ Department Brief Subject

No. | No. References

1 17 USQ No. 2006 Housing and Urban Proposals for Projects of
dated 28.07.2022 Affairs Metro and Mono Rail

2 18 USQ No. 1170 Earth Sciences Eroding Coastlines
dated 09.02.2022 ‘

3 19 USQ No. 3795 Chemicals and Fertilizers | Regulation of Fertilizer
dated 25.03.2022 (Department of Pricing

Fertilizers)

4 20 USQ No. 1723 AYUSH AYUSH Visa for Foreign
dated 16.12.2022 Nationals

5 21 USQ No. 3468 Consumer Affairs, Food | Linking Sugarcane Prices
dated 22.03.2023 and Public Distribution | to Sugar Prices

(Department of Food &
Public Distribution)

6 24 SQ No. 147 Labour and Employment | Workers Registered in E-
dated 13.02.2023 Shram Portal
(Supplementary by
Shri Saumitra Khan,

M.P.)

7 25 SQ No. 163 Labour and Employment | Improvement in the Life
dated 19.12.2022 and Welfare of Farm
(Supplementary by Labourers
Shri Shriniwas
Dadasaheb Patil,

M.P.)

8 26 USQ No. 306 Law and Justice Uniform Civil Code

dated 03.02.2023 (Legislative
Department)

9 27 USQ No. 162 Civil Aviation Airports in Telangana N
dated 02.02.2023

10 |28 USQ No. 2728 Road Transport and Scrapping of Government

dated 22.12.2022

Highways

Vehicles

e




SI. | Memo | Question/Discussion | Ministry/ Department Brief Subject ‘ M
No. | No. References
11 |29 USQ No. 5407 Earth Sciences Earthquake Early Warning
dated 05.04.2023 System
12 |30 USQ No. 1951 Finance Recovery of NPAs by
dated 13.03.2023 (Department of Union Bank of India
Financial Services)
13 | 34 USQ No. 649 Defence Modernization of Air Field
dated 09.12.2022 (Department of Infrastructure
Defence)
14 |35 General Discussion on | Finance Discussion on Finance Bill
Finance Bill (Department of
dated 18.07.2019 Revenue)
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Appendix - XVII

MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2023-2024)
(SEVENTEENTH LOK SABHA)
SIXTH SITTING
(06.02.2024)

The Committee sat from 1500 hours to 1545 hours in Room No. 216,
(Chairperson’s Chamber), ‘B’ Block, EPHA, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members

Shri Nihal Chand Chauhan
Shri Gaurav Gogoi

Shri Kaushlendra Kumar
Shri Khagen Murmu

Shri Santosh Pandey

Prof. Sougata Ray

Shri Chandra Sekhar Sahu

N hWN

Secretariat

1. Shri J.M. Baisakh - Joint Secretary
2. Dr. (Smt.) Sagarika Dash - Director
3. Shri M.C. Gupta - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following Four (04) draft Reports without
any amendments:-

(i) Draft Ninety-Eighth Report (17th Lok Sabha) regarding 'Review of Pending
Assurances Pertaining to the Ministry of Women and Child Development';
(ii) Draft Ninety-Ninth Report (17th Lok Sabha) regarding 'Requests for Dropping

of Assurances (Acceded to)';
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(ii) Draft One Hundredth Report (17th Lok Sabha) regarding 'Requests for
Dropping of Assurances (Not Acceded to)'; and

(iv) Draft One Hundred-First Report (17th Lok Sabha) regarding 'Review of
Pending Assurances Pertaining to the Ministry of Youth Affairs and Sports

(Department of Sports).

2. The Committee also authorized the Chairperson to present the Reports
during the ongoing Session.

The Committee then adjourned.
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